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*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1969-70

MR. SPEAKER : The House will now
take up discussion and voting on the
Supplementary Demands for grants in
respect of the Budget (General) for 1969-70,
for which 1 hour is allotted,

DEMAND N0O. 5—DEFENCE SERVICES,
NON-EFFECTIVE

MR, SPEAKER ¢ Motlon Moved 1
“That a supplementaty sum not
exceeding Rs,  1,85,00,000 be granted to the

President to defray the charges which will
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come In course of payment during the year
ending the 31st day of March, 1970, In
respect of “‘Defence services, Non-effective’.”

Demanp No, 16—Union Excise DUTIES

MR. SPEAKER : Motlon Moved :

“That a Supplementary sum not
exceeding Rs.  27,46,000 be gianted to the
President to defray the chhrges which will
come In course of payment during the year
ending the 31st day of March, 1970, in
respect of *Union Exclse duties’,”

DemAaND No, 19—AupiT

MR, SPEAKER 1 Motion Moved :

“That a Supplementary sum  not
exceeding RS 20,00,000 be granted to the
Prosident to defray the charges which will
come in course of payment during the
year, ending the 3lst day of March, 1970,
in respect of ‘Audit”."

DeMAND NO, 20—CURRENCY AND
COINAGE

MR, SPEAKER t Motion Moved :

“That a Supplementry sum not exceed-
ing Rs. 35,00,000 be granted to the Presl-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of

‘currency and colnage’.
DemMAND No. 21—MINT

MR, SPEAKER : Motlon Moved :

“That a Supplementry sum not exceed
ing Rs. 4,48,000/- be granied to the Presi-
dent to defray the charges which will come
In course of payment during the year ending
the 31st day of Muarch, 1970, in respect of
‘mint".””

DEMAND NO. 23 —PENSIONS AND OTHER
RETIRMEN1 BENEFITS

MR, SPEAKER : Motion Moved :

“That a Supplementary sum pot exceed-
ing Rs. 47,65,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 3ist day of March, 1970, in respect of
‘Pensions and other Retirment benefits".”

*moved with ghe recommendations of the Pregldent,
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DEMAND No. 24—0OPiUM

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 1,08,17,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1970, in res-
pect of *‘Opium’”.”

DEMAND No. 25—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF FINANCE

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not exceed-
ing Rs, 1,000/- be granted to the President
to defray the charges which will come in
course of payment durlng the year ending
the 31st day of March, 1970, in respect of
*Other Revenue Expenditure of the Ministry
of Finance',"

DEMAND NoO. 26—GRANTS-IN=AID
TO STATE AND UNION TERRITORY
GOVERNMENTS

MR. SPEAKER : Motion Moved,

“That a Supplementary sum not axceed-
fng Rs. 15.34,00,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1970, in res-
pect of ‘Grants-in-ald to Siate and Unlon
Territory Governments',""

DemanDp No. 29— MINISTRY OF Foob,
AGRICULTURE, COMMUNITY
DEVELOPMENT AND CoO-OPERATION

MR, SPEAKER : Motion moved 1

*“That a Supplementary sum not
exceeding Rs, 5,62,000/-be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, o
respect of *Ministry of Food, Agriculture,
Community Development and Co-opera-
tion"."

DemaND No, 33—OTHER
REVENUE EXPENDITURE OF
THE MINISTRY OF FOOD, AGRICULTURE,
CoMMUNITY DEVELOPMENT AND
. COOPERATION

MR. SPEAKER : Motion moved :
“That a Supplementary sum oot
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exceeding Rs, 12,21,60,000/ be granted to
the President to defray the charges which
will come fn course of payment during the
year ending the 3lst day of March, 1970,
in respect of '‘Other Revenue Expenditure of
the Ministry of Food, Agriculture,
Community Development and Co-opera-
uonl.’l

DEMAND No, 34 — MINISTRY OF

FOREIGN TRADE AND SUPPLY

MR. SPEAKER : Motion moved 1

“That a Supplementary sum not
exceeding Rs, 10,33 000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3ist day of March, 1970, in
respect of ‘Minlstry of Foreign Trade and
Supply'.”

DEMAND No. 37—OTHER REVENUE
F XPENDITURE OF THE MINISTRY OF
FOREIGN TRADE AND SUPPLY

MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs, 15,53,000/-be granted to the President
to defray the charges which will come In
course of payment during the year ending the
31st day of March, 1970, In respect of ‘Other
Revenue Expenditure of the Ministry of

LI ]

Forelgn Trade and Supply’,
DEMAND No. 40—PuBLIC WORKS

MR, SPEAKER : Motion moved ¢

“That a Supplemcntary sum not exceed-
ing Rs. 271,94,000/- be granted to  the
President to defray the charges which will
come in rourse of payment during the ycar
ending the 31st day of March, 970, in res-
pect of ‘Publlc works'."

DeMAND No. 42—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT

MR, SPEAKER 1 Motlon moved

“That & Supplementary sum oot excecd-
ing Rs, 10,00,000/- be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of



191 D.G.S. (Gen.), 1969-T0

[Mr. Speaket]

*Other Revenue Expenditure of the Ministry
of Health and Family Planning and Works,
Housing and Urban Development.” **

DEMAND NoO. 43 —MINISTRY OF
HOME AFFAIRS

MR. SPEAKER 1 Molion moved :

““That a Supplementary sum not exceeds
ing Rs, 8,60,000/- be granted to the Presl-
dent to defray the charges which will come
in course of payment duriog the year ending
the 31st day of March, 1970, in respect of
*Minlstry of Home Affalrs’."”

DEMAND No. 44—CABINET
MR, SPEAKER : Motion moved 3

““That a Supplementary sum not exceed-
ing Rs. 4,90,000/- be granted to the Presi-
dent o defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
*Cabinet"."

DemanD No. 46—PoLICE
MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed=
ing Rs, 9,49,46,000/- be granted to the
President to defray the charges which will
come In course of payment during the year
ending the 31st day of March, 1970, in res-
pect of ‘Police".”

DEMAND No. 47— CENSUS
MR. SPEAKER 1 Motion moved :

“That a Supplementary sum not
exceeding Rs. 35,71,000/- be granted
to th: President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Census’.’

DEMAND No. 49—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

MR, SPEAKER : Motlon moved :
“That & Supplementary sum not ex-

ceeding Rs, 7,000/- be granted to the
Piesidert 1o defray the charges which
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will come In course of payment dur-
ing the year ending the 3l1st day of
March, 1970, in respect of Privy
Purses and Allowances of Indian
‘RI.I'C‘I&'."

DemanD No. 50—TERRITORIAL AND
PoLITICAL PENSIONS

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,79,000/- be granted to
the President to defray the charges
which will come In course of payment
during the yenr ending the 31st day of
March, 1970, in respect of ‘Territorial
and Political Penslons".”

DeMAND No. 51—DELHI
MR. SPEAKER : Motlon moved :

“That » Supplementary sum not ex=
ceeding Rs, 3,79,51,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Delhl","

DEMAND NoO. 52— CHANDIGARH

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs. 63,05,000/- be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Chandi-
garl |.u

DeMAND No. 53—ANDAMAN AND
NICOBAR ISLANDS

MR, SPEAKER : Motion moved 1

“That a Supplementary sum pot &x-
ceeding Rs. 2,06,11,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Andaman
and Nicobar Islands’.”

DEMAND No. 54—TRIBAL AREAS
MR. SPEAKER : Motion moved



“That a Supplementary sum not ex-
ceeding Rs. 3,69,95,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of Tribal
Areas,"

Demanp No. 59—INDUSTRIES

MR, SPEAKER 1 Motion moved :

*"That a Supplemontary sum not ex-
ceeding Rs, 5,00,000/- be granted to
the President to defray the charges
which will come In course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of.

‘Industries"."
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exceeding Rs, 1,000/-, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of Mutli-
purpose, River Scheme,”

DeEMAND No. 75—MINISTRY OF
PETROLEUM AND CHEMICALS
AND MINES AND METALS

MR. SPEAKER : Motion Moved )

“That a Supplementary sum not
exceeding Rs. 2,39,000/-, be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3lst day
of March, 1970, in respect of Minils-
try of Pertoleum and Chemicals and

DEMAND No. 62—MINISTRY OF Mioes and Metals,

INFORMATION AND BROADCASTING

DeMAND No. 77—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF PETROLEUM AND CHEMICALS

AND MINES AND METALS

MR. SPEAKER 1 Motion moved :

**That a Fupplementary sum not ex-
ceeding Rs, 2,20,000/- be granted to
the President to defray the charges
which will come in course of pay-
ment dnring the year ending the 3lst
day of March. 1970, in respect of,
'Miniﬂ‘r\: of Informaiion and Broad- “That a Supplementary sum not
casting”." exceeding Rs, 61,71,000/-, be granted

to the President to defray the charges
which will come n course of payment
during the year ending the 3lst day
of March, 1970, in respect of other
Revenue Expenditure of the Ministry
of Petroleum and Chemicals and
Mioes and Metals,”

MR. SPEAKER: Motlon moved.

DEMAND No, 64—0111ER REVENUE
EXPENDITURL OF THE MINISTRY OF
INFORMATION AND BROADCASTING

MR. SPEAKER: Motion moved :

“That a Supplementary sum not exces
eding Rs. 9,98 000/-, be granted to
the President (o defray the charges
which will come In conrse of payment
durlng the year ending the 3lst day
of March, 1970, in respect of other
Revenue, Expendliure of the Minister
of Information and Broadcasting"

DEMAND No. 66—MuTL1 PURPOSE
RIVER SCHEMES
MR, SPEAKER: Motion moved 1
“That a Supplemfsl_u’t'y sum pot

DemanD No. 78—MINISTRY OF
SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved ;

“That a Supplementary sum pot
exceeding Rs. 90,000/-. be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3ist day of
March, 1970, in respect of Ministry
of Shipplng and Transfort,”
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Dgmanp No. 83—MINSTRY OF
STeEEL AND HEAVY ENGINEERING

MR, SPEAKER: Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,50,000/-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3}ist day
of March, 1970, in respect of Minist=
er of Steel and Heavy Engloeerlng."

DemMAND No, 87—AVIATION

MR. SPEAKER: Motlon moved :

*That a Supplementary sum not
exceeding Rs. 57,82,000/-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of Aviation,'

DemAND No, 90—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT
OF ATOMIC ENERGY

MR, SPEAKER: Motion moved :

“That a Supplementary sum pot
exceeding Rs. 4,50,01,000/-. be grant
ed to the President to defray tho
charges which will come In course
of payment during the ycar ending
the 31st day of March. 1970, In res-
pect of other Revenue Expenditure of
the Department of Atomic Energy."”

DEMAND No. 93—Posts AND
TELEGRAPHS WORKING EXPENSES

MR. SPEAKER: Motlon moved :

“That a Supplementary sum DOt
exceeding Rs, 10,50,29,000/- be
granted to the President to defray
_the charges which will come in course

of paymesit during the year epding
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the 31st day of March, 1970, in res-
pect of Posts and Telegraphs Working
Expenses.

Demanp No. 103—DEFENCE
CariTaL OuTLAY

MR. SPEAKER: Motlon moved :

“That a Supplementary sum not
exceediog Rs. 2,000/-. be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, In respect of ‘Defen-
ce Capltal Outlay’,”

DEMAND No. 109—ComMUTED
VALUE OF PENSIONS

MR, SPEAKER: Motion moved i

“That a Supplementary sum not
excceding Rs. 22,43,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 3lst day
of March, 1970, in respect of ‘Comm-
uted value of Pensions’,”

DEMAND NO. 112— LOANS AND
ADVANCES BY THE CENERAL
GOVERNMENT

MR, SPEAKER: Motion moved 1

**That a Supplementary sum not
exceeding Rs, 5,000, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3ist day
of March, 1970, in respect of ‘Loans
and Advances by the Central Govern-

DeMAND No. 114—0O1HER CAPITAL
OUTLAY OF THE MINISTRY OF
Foop AGRICULTURE COMMUNITY
DEVELOPMENT AND
COOPERATION

MR. SPEAKER : Motion moved :

“That » Gupplomeptary sum not
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exceeding Rs. 9,16,65,000/- be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the
the 3ist day of March, 1970, In
respect of “other Capital OQuilay of
the Ministry of Food, Agtlculture,
Community Development and Co-

operation’.

DEMAND No. 119—CapitaL QUTLAY

IN UNION TERRITORIES AND TRIBAL
AREAS

MR. SPEAKER : Motlon moved :

“That a Supplementary sum not
exceeding Rs. 1,13,55,000/ - be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of
Capital Outlay in Unlon Territories
and Tribal Arcas'*

DpMAND No. 120—OTHER CAPITAL

OuTLAY OF THE MINISTIRY OF HOME

AFFAIRS

MR, SPEAKER 1 Motion moved 1

“That a Supplementary sum not
exceeding Rs 55,50,000/- be granted
to the Presicent to defray the charges
which wlll come in course of pay-
ment durlng the year ending the 3lst
day of March, 1970, in respect of.
*Other Capital Qutlay of the Minlstry
of Home Affairs’."

DEMAND No. 121—=CapiTAL OUTLAY

OF THE MINISTRY OF INDUSTRSAL

DEVELOPMENT INTeRNAL TRADE
AND CoMPANY AFFAIRS

MR. SPEAKER : Motlon moved 1

*“That a Supplementary sum not ¢x-
ceeding Rs. 1,000/ be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1970, In respect of
‘Capital Outlay of the Ministry of
Industrial  Development,  Internal
Trade and Company Affairs."”

DemanD No. 124—OtHer CAPITAL

OUTLAY OF THE MINISIRY OF
IRRIGATION AND POWER

MR, SPEAKER : Motlon moved;

““That a Supplementary sum not ex-
cceding Rs. 3000/- be granted to the
Piesldent to defray the charges which
will come In course of payment
during the year ending the 3lst
day of March, 1970, In respect of
other Capital Outlay of the Ministry
of Irrigation and Power' "

DEmAND No. 125—CApiTAL OUTLAY

OF THE MINISTRY OF LABOUR
EMPLOYMENT AND REHABILI-
TATION

MR, SPEAKER : Motlon moved :

“That a Supplementary sum pot
exceeding Rs, 60,34,000/- be granted
to the President to defray the
charges which will come in course of
payment duting the year ending the
31st day of March, 1970, In respect
of ‘Capital Outlay of the Ministry of
Labour Employment and Rehabilla-

tion’,

DiMaAND No. 126—CAPITAL OUTLAY

OF THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS

MR, SPEAKER 1 Motlon moved 1

“*That a Supplementary sum not
exceeding Rs 1,48 58,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of “‘Capl-
tal Outlay of the Minoistry of Petro-
leum and Chemicals and Mines and
uei‘h.o"

DemAND No. 129—OTHER CaAPITAL

QOUTLAY OF THE MINISTRY OF
SHIPPING AND TRANSPORT

MR SPEAKER | Motion moved :
“That a Supplememtary sum pot
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exceeding Rs. 40,01,000/- be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of
‘other Capltal Outlay of the Ministry
of Shipping and Transport®.”

DeMAND No, 132—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
TourisM AND CrviL
AVIATION

MR, SPEAKER ; Motlon moved :

“That a Supplementary sum pot
exceeding Rs. 1,31,66,000/- be granted
to the Presldent to defray the charges
which will come Io course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of ‘other Capital Outlay of the
Ministry of Tourism and Clvil
Avlation®*

DEMAND No. 134—CapiTaL OUTLAY
ON Posts AND TELEGRAPHS (NoT
MET FROM REVENUE

MR, SPEAKER : Motion moved i

“That a Supplementary sum not
exceeding Rs. 10,18,00,000-/ be grant-
ed to the President to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1970, In respect
of *Capital Outlay on Posts and
Telegraphs (Not met from Reve-

"

nue)®.

The Supplementary Demands are now
before the House,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What about Cut Motlons ? Are
we supposed to move them ?

weqw wgvwy ; fow mAdfg awed
® wz Sgw gy FA g ¥ AR e
AP 7% FTE)

SHRI BRADHAKAR SUPAKAR

(Sambalpur) ; 1 beg to move i

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 In respect of other Revenue
Expenditure of the Minlsiry of Fin-
ance be reduced by Rs. 100"

[Ineffectiveness of Direct Taxes
Enquiry Committee. (1)]

SHRI YASHPAL SINGH (Dehradun) 1
1 beg to move ;

“‘That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 4,90,000 in respect of Cabinet be
reduced by Rs, 100"

[Growing mounting expenidture
on travelling allowances of Prime
Minister and other Ministers.

O}

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 3,79,51,000 in respect of Delhi
be reduced by Rs, 100.”

[Desirability of taking back the
policemen suspended during
Ihelr agitation, (3)]

SHRI SRADHAKAR SUPAKAR: I beg
to move;

*“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 In respect of Anda-
man and Nicobar Islands be reduced
by Rs. 100"

[Shipping service from and to
Andaman and Nicobar Islands.

N

“That the demand for a supplemen-
tary grant of a sum mpot exceeding
Rs.1,000 In respect of multl purpose
river schemes be reduced by Rs. 100,”

[Reglonal organisation for river
basin studies on Mahanadi. (5)]

"'l_‘lul the demand for & supplemens
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tary grant of a sum not exceeding
Rs, 61,71,000 in respect of other
revenue expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs, 100."

[Loases In the Kiriburu Iron Ore
Mines. (6)]

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : I beg to move :

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,85,00,000 lo respect of Defence
Services, non-effective be reduceed by
Rs, 100."

[Need to rehabilitate the retired
millary officlals, (7)]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,000 in respect of other revenue
expenditure of the Ministry of Fina-
nce be reduceed by Rs.100,"

[increase of income-tax arrears
and failure to ubearth black
money, (8)]

*‘That the demand for a sopplemens
tary grant of a sum not exceeding
Rs, 15,84,00,000 in respect of grants-
in-ald o Siate aod Union terrliory
Governments be reduced by Rs, 100,

[Improper used of ald glven to
some State Goveroments for
measures like flood, drought,
etc, (9)]

“That the demand for & supplemen-
tary grant of a sum not exceeding
Rs, 12,2,60,000 in respect of other
revenue expendliure of the Ministry
of Food, Agriculture, Commuaity
Development and Co-operation be
reduced by Ras, 100"

[Increase in loss incurred by
Food Corporatlon of India. (10)]

““That the demand for a supplemen~
tary grant of a sum pot cxceeding

Rs. 3,79,51,000 o respect of Delhi
be reduced by Rs, 100."

[Non-payment of many grants
to the Delhl Municipal Corpo-
ration and pon-implementation
of the recommendations of the
Khosla Commission’s report for
Delhi Police, (11)]

“That the demand for a suppleren-
tary grant of a sum not exceeding
Rs, 3,79,51,000 in respect  of Delhi
be reduced by Rs. 100",

[Non-implementation of recom-
mendations of Khosla Commi-
sston’s Report in Delbl, (12)]

*“That the demand for a supplemen-
tary grant of a sumn pot exceeding
Rs. 5,00,000 in respect of lodustries
be reduced by Rs. 100.”

[Need to stop large mleb corrup-
tlon io the Ministry of Industrial
Development,  (13)]

““That the demand for & supplimentary
grant of a sum not exceeding
Rs. 998,000 in respect of other
Revenue expenditure of the Ministry
of Information and Broadcasting be
reduced by Rs, 100."

[Making discrimination between
polliical parties for covering the
news ltems on A.LR, etc, (14)]

SHRI NAMBIAR (Tiruchirappalil) 3 1
beg 10 move ;

*“That the demand for a supplimen-
tary grant of & sum not exceeding
Re. 1,85,00,000 fn respect of Defence
Services, Non-effective be reduced by
Rs. 100.”

[Pensionary and other benefits
to O,Rs, and the need to give
better amenities (15)].

““That the demand fo? a supplimen-
tary grant al ® sum pot exceeding
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Rs, 200,00,000 In resrect of Audit be
reduced by Rs. 100."”

[Need to have better audit of
public undertakings so as to end
malpractices In various public
undertakings (16)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 35,00,000 in respect of Currency
and Colinage be reduced by Rs. 100"

[Need to differentiate the slze
and colour of currency noles of
varlous denominations so as to
make the people not to be
misled (17)].

““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 47,65,000 in respect of Pensions
and other Retirement benefits be
reduced by Rs, 100.”

[Need to extend the ad hoc in-
crease of Rs, 10/- for all pen-
sloners Including those In the
rallways who are pald exgratia

peasion (18)].

““That the demand for & supplimen-
tary grant of a sum not exceeding
Rs, 1,000 in respect of the Ministry
of Flnance be reduced by Rs. 100.™

[Need to strengthen the collec-
tlon of above 450 crores of
Income-tax arrears (19)].

¢That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 8,60,000 in respect of Ministry
of Home Affales be reduced by
Rs. 100"

[Unreasonableness of creating
new posts of a special secretary
having a salary of Rs. 4,000/-
p.m. and of other officers with
high salaries (20)].

*That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 9,49,46,000 in respect of Police
be reduced by Ra. 100."
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[Total  disregard of public
opinion agajost the formuition
and posting of C,R.P, In varlous
States making the whole coun-
try a police State (21)].

*“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,0611,000 in respect of
Andaman and Nicobar Islands be
reduced by Rs. 100"

[Need to permit settlers willing
0o go from the mainland
partlcularly from the South to
whom the climate sults and
fully utllise the available forest
and natural resources (22)].

““That the Demand for a supplimens
tary grant of a sum not exceeding
Rs, 2,06,11,000 in respect of Andaman
and Micobar Islands be reduced by
Rs, 100.”

[Need to end all victimisation
of the Ceniral Government
employees and to allot plots of
land to construct hutments to
live In (23)].

*‘That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100"

[Need to take immediate steps
to rehabilitate the *“Ongls” of
the Little Andamans who are
in a mood to come to civilisa-
tion (24)].

““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 2,06,11,000 in respect of Anda-
man and Nicobar Islands be reduced
by Rs, 100.""

[Need to take early steps to
open direct Alr services between
Port Blalr, Nicobor and Madras
Utilising the Acrodrome in Car
Nicobar Island (25)].



“That the demind for a supplimen-
tary grant of a sum not exceeding
Rs. 2,50,000 in respsct of Mialstry
of Steel and Heavy Bagioeering bs
reduced by Rs, 100."

[Serious situation arising out of
very high Increase in prices of
steel in open market (26)],

‘“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,000 in respect of Defence
Capiltal Outlay be rebuced by Rs, 100"*

|Need to utllise the capacity of
the ordoance factory at Trichi-
rapalll which Is now under-utl-
lised to the extent of 80 per ceat
and to enhance the production
(an).

“That the demand for a supplimen.
tary grant of a sum not exceeding
Rs. 2000 in respect of DBefence
Capital Outlay be reduced by
Rs. 100."

[Need to end the victimisation
of workmen In the Ordoance
Factory at Tiruchirapalli and
to trapsfer the officers who are
responsible for bad labour rela-
tions (28)].

SHRI GANESH GHOSH (Calcutta

South) : I beg to move 1

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 47,65,000 in respect of pensions
and other retirement beneflts be
reduced by Rs, 100,”

[Need to increase the amount
of pension for those who have
retired before 1964, (29)]

“That the demand for a supplimen.
tary grant of a sum not exceeding
Rs. 15,84,00,000 in respect of granis-
in-aid to state and Unlon Territory
Governments be reduced by Rs. 100."’

[Need to adequately Increase
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the grants to all Governmeots
of States and Unlon territories

(30)]

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 8,60,000 in respoct of Ministry
of Home Affairs be reduceed by
Rs, 100"

[Need to improve Centre-States
relations.(31)]

*That the demand for a supplimen=
tary grant of a sum not exceeding
Rs. 9,49,46,000 In respect of police
be reduced by Rs, 100,

[Use of the Central Reserve
Police and the Border Securlty
Force to suppress democratic
movements of the people In
various States, (32)]

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 9,49,46,000 in respect of Police
be reduced by Rs, 100."

[Forclble despatch of the C,R,P.
within West Bzogal in disregard
of the advice of the then Home
Minister of the State of West
Beogal, (33)]

“That the demand for a supplemen-
tary grant of sum not exceeding
Rs. 1,79 000 In respect of territorial
and Polltical pensfons be reduced
by Ras. 100,

[Need to discard the conditlon
of 5 years' confinement in the
Andaman and Nicobar Island in
the matier of graniing pensions
to freedom fighters (34)]

*“That the demand for a supplementary
grant of a sum not exceeding
Rs. 1,79,000 in respect of territorial
and political pensions be reduced by
n.. mll

[Nesd to grant sultable allowaace
to all freedom fighters who are
now In distibss, (35)]
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“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100,

[Need to Improve the Shipping
service between India and Anda-
man Nicobar Islands. (36)]

“*That the demand for a supplemen-
tary grant of sum not exceeding
Rs. 61,71,000 in respect of other
Revenue Expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs. 100,

[Grant of licence to Birlas to
construct a fertilizer factory in
Goa. (37)]

*“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 32,43,000 in respect of commuted
value of pensions be reduced by
Rs. 100.”

[Need to increase the amount of
pensions for those who have
retired before 1961. (38)]

*“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 9,16,65,000 in respect of other
capital outlay of the Ministry of Food,
Agriculture, Community Development
and Co-operation be reduced by
Rs, 100"

[Need to increase the supply and
reduce the price of milk by
D.M.S. (39)]

MR, SPEAKEK :
also before the House,

The cut motions are

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, 1 have tabled certain
cut motions to the Supplementary Demands
for Grants. I shall make some remarks on
these several items of expenditure,

I shall begin from page 107. Regarding
the provision of Rs, 275 crores about which
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a point of order was raised by Mr. Kunte,
1 think that before these Supplementary
Demands for Grants are voted, the Govern-
ment should come forward with the details
of this Rs. 275 crores. On page 107 in (b)
it is said ;

““The reassessment of the States

resources recently made by the Plann-

ing Commission showed that a num-

ber of States were likely to have non-

Plan deficits or gaps in their resources
for financing their approved Plans.

In order that the implementation of the
State Plans is not hindered on this

account, it has been decided to pro-

vide special assistance, In the form of

non-Plan loans, to such States, The

total requirements in this regard in

the current year are placed at

Rs. 275 crores of which Rs. 75 crores

would be met from the sanctioned

Appropriation. Accordingly, an addi-

tional sum of Rs, 200 crores is now

required.”*

The House Is entitled to know about the
allocation of this fund because the financial
year expires on 3lst March.

There are some other points about which
a brief mention needs to be made. On page
15, mention has been made about the
appointment of a Committee to examine and
suggested legal and admilnistrative measures
for countering evaslon and avoidance of
direct taxes. On that also detailed dlscus-
slon has taken place at different times and
I am glad to know that the Government
has appointed this Committee and 1 hope
that the report of this Committee will help
us in plugging the loopholes so far as arrears
are concerned and so far as evasion is con-
cerned and make the tax collection machinary
more uptodate,

Regarding the distribution of grants and
loans, on page 18 mention has been made
regarding drought In Rajasthan and parts
of Gujarat and cyclones in Andhra Pradesh,
In this connection, I think, whenever these
natural calamities occur in different Staies,
some sort of a machinery should be formed
to look at these grants to different States.
The present structure is that the States
Governments make a report to the Centre
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and a central team goes and seems for it-
self and then an understanding is arrived at.
This is not a very satisfactory state of
affairs. There should bz som:z statutory
body which should look into these matters
of natural calamitles of drought, cyclones,
floods, etc. Therefore, my suggestion for
a statutory body.

Next [ come to page 84 regarding the
loss on the Kiriburu project which is in my
Stase. In this connection, I am sorry to
say that modern machinery are being used
in this mining project and steel. It has run
into great loss, I think that Government
should take into consideration these matters.
We find on page 84 that Rs. 138.42 lakhs
is the net loss so far as cash loss is concern-
ed, Including depreciation and amortisation
it comes to about Rs. 15 crores. For a
single project, [ think, this is really alarm-
ing. This shouid be looked Into and seen
that no loss occurs in future.

The last point which I would like to
stress is this. In Page 64 we find Infor-
mation regarding the shipping service to the
Andamans and Micobar islands. We want
to the Andamans and Nicobar islands in the
month of January this year and we studied
the problems of the shipping from Madras
and Calcutta to the Andamans and Nicobar
islands and also the problem of the
inter-islands shipping, that is, the shipping
services between the 200 and odd islands
which are parts of the Andaman and
Nicobar administration. The present
arrangement is rather unsatisfactory and we
find that the loss is debited to the Shipping
Corporation of India which is a commercial
concern., This should not be debited to the
loss of the Shipping Corporation of India.
In page 64, it is stated that the Shipping
Services between the mainland and the
An daman and Nicobar islands are run by
the Shipping Corporation of India on behalf

of the Andamin Administration for
which  necessary reimbursements  are
made to the Corporation. The current

year’s budget includes a provision of Rs.
58.50 lakhs for this purpose. An additional
amount of Rs. 101.50 lakhs is required. I
think that in future w2 should try to make
it more economical Shlpping Service between
the mainland and these islands. Thank
you,

SHRI S. KANDAPPAN (Mettur) : I
would like to refer to Demind No, 33
relating to th: Minlstry of Food and
Agriculture. Tney have referred to the
subsidy that they have been giving to
wheat and rice. Here I  would like to
make one demand, namely, what the
Government of Tamilnadu has been
already demanding, the selling of wheat at
subsidised rate in order to popularise the habit
of wheat-eating in that paticular area which
all along had been addicted to rice. Ihope
this demand from the State Government
would be sympathetically considered by the
Government and some assistance would be
forthcoming for that,

Then I would like to refer to Demand
No. 34. They have now created the
Ministry of Supply and they have set up
Internal Finance Organisation at New
Delhi, Bombay and Calcutta, [ do not
know the thinking of the Government in
this regard, but I think, there is every
reason for an institute or for a Finance
Organisation to be located at Madras. I
hope that the Government of India will
consider the legitimate wishes of that area
so that the implementation of the work
would be more effective,

Next, [ would like to say a few words
on Demand No. 46, relating to C. R, P,

MR. SPEAKER : You may continue
after lunch,

13 hrs.

The Lok Subha adjoltrned for Lunch
till Fourreen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR SUPPLEMENTARY
GRANTS (General), 1969-70 —Contd.

MR, DEFUI‘Y-SPEA.KER . Shri S.
Kandappan may now continue his speech,
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SHRI S. KANDAPPAN (Mettur) : I
was referring to Demand No. 46 pertaining
to the Central Reserve Police. I think the
Central forces now account for nearly about
Rs. 100 crores, It fs rather very strange
that every year the expenditure on these
forces is increasing by leaps add bounds. I
would like to know from Government
whether they are doing any re-thinking on
this entire issue, since we all know thatlaw
and order is a State subject and increasingly
there is demand from the States that without
the consent of the States, the CRP should
not be posted in the States and the Central
Government had also agreed to that position.
If there is a situatlon which warrants the
sending of the CRP, it cannot be done
without the consent of the State Govern-
ment. Recently, the Central Government
has explained the presence of the CRP in
West Bengal on the ground that it has
been sent there for the pacific purpose of
guarding the Central installations and for
ensuring the security of those installations,
But | would submit that for this purpose,
they have already got the Industrial
Security Force, 1 would rather prefer that
the whole CRP is wound up and instead
they give Increasing help to the State police
and make it more efficient by increasing
its strength, and il at all there is any need
for the Centre to go to the rescue of any
State in an emergency, they can reinforce
the forces by the forces that they have on
so many other counts. I hope the Central
Government would make this position clear
and lay down certain guiding principles;
otherwise, I am afraid that this will remain
a source of friction between the Centre and
the various States,

come to Demand No., 53

the Andaman and Nicobar
lay down the infra-
structure for the development of the
economy of those islands, whatever ad hoc
fmiprovements we may make here and there
are not going to help those people. Now
that we are going to have an increasing
number from Ceylon, Burma and other
areas to be settled there, I would urge the
Central Government to pay more attention
for the construction of roads, jetties and
for the providing of more motor-boats and
other facillties - for the intra-traffic between
the islands and also the traffic between the

Then, I
pertaining to
Islands. Unless we
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mainland and the islands, which is woefully
inadequate at present.

Another important point that I would
like to refer to in this connection is this.
I would like to know whether Government
have any proposal under consideration to
connect Port Blair, the capital of the
andamans with Madras by air, because the

traffic between the Madras coast and the
{slands is increasing...

SHRI NAMBIAR : I have got cut
motion No. 25 regarding this.

SHRI S, KANDAPPAN : The hon,

Member may press it,

I hop: Government will consider the
legitimate demand of those areas to have
frequent contacts with the mainland,
because the merchant community parti-
cularly is suffering at present as they are
not able to have frequent contacts with
their head offices in. Madras.

1 now come to Demand No. 62 relating
to the Ministry of Information and
Broadcasting. 1 find that some research
assistants have been appointed. I have
raised the question in the House many a
time that the language used in AIR in the
varlous programmes in the regional
janguages as well as Hindl do not take into
agccount the vocabulary that s being used
by the people. 1 would suggest that
particularly the programmes intended for
the rural areas should be geared up and
there must be some kind of research in this
regard and the collection of the words
actually used by the farmers should be made
and used, so that they could be better
understood by the people for whom the
programmes are Intended, [ do not know
whether this kind of work is being done. I
remember that the hon. Minister ; while
answering a question of mine on this subject,
said that there was some Kkind of a cell
doing that sort of work with regard to the
Hindl language. [ would like to submit
that all the languages should get that kind
of provision, and we should see that the
people’s language is used In the various
regional stations of AIR so that the prog-
rammes could become more popular,
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Finally, I come to the work of the
Atomic Energy Commission. I  have
nothing against the additional demands that
have been made, I would rather like the
work to be better geared up, and if need be
more grants can be demanded from the
House, So far as my State Is concerned,
we are suffering from accute shortage of
power. In spite of the Increase in the
recent past, the Tamil Nadu Government
has not been able to cope up with the
continuously increasing demand for power
for agriculture as well as for industrial
purposes, The per-day consumption of
power In Tamil Nadu s of the order of
17 million units per day, and we are
getting almost one-third of the total con-
sumption from the neighbouring States of
Kerala and Mysore, So, it is imperative
for us that we should increase the pro-
duction of power in our State, The only
sources open to us are the Neyveli project
and the Kalpakkam project which s
coming up, So far as Neyveli is concern-
ed, we have already demanded a second
mine-cut, and I believe Government are
consldering it. With regard to Kalpakkam,
I do not know the thinking of Government, |
would urge that there is every need for
going ahead with and expediting and
Improving the Kalpakkam project, and the
production target should also be improved,
1 hope the Hon. Minister will consider
this legitimate demand and see that there
s no crisis In the State in the near future
with regard to power, Tamil Nadu has
on hand a masslve programme of covering
all the villages In the State in the matter of
electrificatlon before 1971, and I hope we
would succeed In that. By that time ;
the power demand will be very much more
than what it 1s today. So, it 1s a very
serious problem which wlill affect the entire
economy of Tamil Nadu, I hope the
Government would be in a positlon to take
up the second stage of work also at
Kalpakkam shortly,

MR. DEPUTY-SPEAKER : we have
allotted one hour for this discussion, but
there is a large number of Members who
want to speak, and the hon. Ministers also
want to reply.

SHRI DEORAO PATIL : You may
extend the tlme_to 2 hours.

MR. DEPUTY-SPEAKER : Shall we
regulate the time and say thas each Mem-
ber would get only five minutes ?

SHRI S.S. KOTHARI
10 Minutes,

(Mandsaur) :

MR. DEPUTY- SPEAKER : Then, we
would not be able to finish it In time.

SHRI S5, KOTHARI : You can give
734 minutes as a compromise,

MR. DEPUTY-SPEAKER : Let us
make it six minutes each. Now. Shri
Deorao S. Patil.

SHRI NAMBIAR None of these

Members has moved any cut motlon.

SHRI DEORAO PATIL (Yoetmal)
That does not mean that we do not have
anything iImportant to say,

giT §&qr 33 F FeqNd WIIdT @
fama #1 gawiaar vsa gAAT FASAT
gafast ¥ grasy & 11.95 AT Tqar 27
FT ST A AL R | &/ F HfgF qeoq
ghAfas argE—aT 777 g FH
¥ qoq F 419 ¥ 1 A WAT R, 99 &
FIIW fara F1 g are qEafas gifa
#1 qfa & feqag wa & F&M 1 3g
A a@fw, 1969 ¥ gE gar
G T A12q A FASTAT 9158 T 4l
i ot fewia @, ag s &1 3§ fou
USA FIA AV IT & AT & gIU
FAT @7 A T AW @A FE &
FIA H HIG GAE 1| § | 987 FT AZ
S1A HT FTEAT g 5 fraT &t q9q
Ars &1 30 65 7w ufa fages faar
aiar @, 94 & FusquI qiz@ 85 =
sfa fzazs &, staiq 41 & 18,20 wa¥
afy faza s1 fewda & 1 3w gwma R
fF za grae # g 91 @9 # FA FA
F art § faare s7ar wifge | ang gizg
1 ST FFIAF F1 S0v T a1 fHgrm A
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[+t aTry mifes)

faaar § atT 7 sAegar—3TRTFN 1
@ faq 9z arqaq® g fe atamr €t @d7
e fawr #1 sqqeqr £77 & gAY
Y T vqTRT WS I FY qw gE R, I
1 g¢ foar ok sk 38 @< #§ &t At
g |

wiT geqr 134 & s@Ad AT
fgo, sl & oF A% WA oEEAAT
waifia &7 & foq 30'18 @@ T &7
sgEA gt rar 1 ag wf A€ =y
afl ¢, afew ag Ndwe @ @ ¥ X9
<gr & | X0 qmw F agY wrar § i gAY
TR T9 A% 1 Abh o @ ek Wy
wwz ¥ ¢@ & foq sTaear w41 g ®) 0
2\ @ QYA & & aga oy oafa ¥
¥ @ & o wded ¥ ) oF 8
&% a4t § AT a1 qF qAZ WHST QT
agl @ o & ) maddE d @ el
% gaea & qar gaar § 5 1981 ¥ g
@ % fsg 1,10,000 7§ agAT &7 s
gawan griy | o feafy ag & fF wr
xft qeqr § glemdew ot g €@
foq ga ®w w1 aedt & wedt e faar
arar wifgd |

qg AT GATD &1 AT § | 9T T
QAT ®T FTX g G T A, N €@ T
wfa aF 8301 s gqq % fesfor gaw-
qRea far, safegg & 103,70 arwy
oy wfa af #1 v Qf, ar) gw DT
¥ 20.69 wrw wvdr wfy af qarwr
LCOE SR LRI K il
<& g, 3q wr g2 far s wifgo

&9 Xud § {5 wAgwa 3 & asew
¥ ¥ Aradt  frfeaa A ) wedlt §o
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Mg g gy & qraf ¥ fawad
wr § | agi 9T To HEAT Y TF T
feagadr @ | ag smare oiv g ¥ A
@ e 37 N Wea A fam
war § 1 & 2=ar g fe ga farer & qrag
TN AERT A A AT 1 gET AT TG
wifgy fiF ezt feaigsr avaaf &
guy gq grag fooe & F0 @zA ¥
gafeqa <@ 1w ® agmc wrfawger

fafrez T #Y @z7 & gefeqa wwr Tfge
ar |

ot wwdix fag wYardt : qur wa fafa-
®T HIH G FT qgi 43 A1G !

off dare arfesr: g0 AEY 7 o=@
97 gea ¥ aAz 9T feawma @ wo g
ag #1f mige fawz aff 3 1 @7 gdfea
Hqfra} 1 gz ¥ sy Iufeqa @Ar
wifgq | 2ro HEAT F1 A THAGT H
wAeqd A1 F0fgy | FqAIT |

SHRI S, S, KOTHARI : I cannot refer
to any particular Demand because my res
marks would apply probably to most of
them.

SHRI NAMBIAR : In Supplementary
Demands, the reference must be specific,

SHRI 8. S, KOTHARI : This should
not be counted In my time. As a senlot
parliamentarian, he should know. [ am go-

ing to refer to a number of Demands,

While the efficient officials of the Minis-
try of Finance are burning the midnight oll
as we saw yesterday, the officials lo other
Ministries appear to be taking things casy
and the Parkinsonlan law appears to apply
to them, Maoy of the Ministries as we
see In these Demands for Grants, have come
forward to increase thelr strength, I take



217. D.S.G. (Gen.), 1969-70 CHAITRA 4, 1892 (SAKA) D.S.G. (Gen,) 1969-70 218

up for irstance the Demand relating to the
Ministry of Forelgn Trade and Supply.
Our energetic Minlster, Shrl Bhagat, needs
three new Secretaries —one Privace Secrelary
and two other Secretarles. There Is also
provislon for the following 1

Director, Deputy Secretary,—Under
Secretarles and Section Officers—I1,

Assistants, Stenographers and Steno-
typists, Upper Division and Lower
Division Clerks and Class 1V
Establishment—49,

The Home Ministry has also a long list,
They have not indicated why they want to
Increase the staff. I hope the hon. Minlster
will explala that,

Under the Demand for Cabinet, the
Council of Minisiers and officers of the
Prime Minister’s Secretarlat have Incurred
travelling expenses, Were those travelling
expenses incurred on public tours, I do not
know.  The Ministry of Petroleum and
Chemicals wants four more oflicers and cight
stalf members, The Mirdstry of Steel and
Heavy Engincering wanis 1o spend another
Rs, 2.5 lakhs on administrative expenditure,
There are other Mlnistries also,

The point I would like to emphasise I3
that when the then Deputy Prime Minlster,
Shri Morarji Desal, took over the Finance
portfolio, the assured the House on behalf
of the Government of India—1 hope they
also belicve In collective responsibility—that
they were taking every possible measure to
reduce the administrative cxpenses and to
effect economics, that they were going to
undertake work studies to Increase the
productivity of the officials and to see that
the same number of officers produce more
work, that where there were more posts,
some officers would be shifted from one
Ministry to another or within the same
Minisiry they would be readjusted so that
new recrultment would not be necessary,
In other words, there would bse a ban on
recruitment. That is what we were assured,
but we find that all these were pious talks
on behall of the Government of India.
Now, all copsideratiops of ecoppmy have

been thrown to the winds and all that they
are doing is to proliferate the staff, create
new posis and employ new officials right
from the Secretary to Class 1V officers, In
my opinion, It amounts to & flagrant waste
of public money and all these Demands
relating to increase in  administrative
expenditure and travelling allowances should
not be passed by thils House,

Besides, we find that non-plan expen-
diture has been contlnuously on the increase,
In 1950-51 it was one-third of the total
expenditure, now It comes to 56 per cent of
the total revenues realised, [If this is the
states of affairs, 1 feel that we are going
from bad to worse,

Coming to Demand No. 112 we find
that the Finance Ministry has not been able
to Impose any financlal or fiscal discipline
on the states, The Central Government
indulges in deficit financing by printing
currency notes in the Nasik Press. Just as
children learn from their parents, the States
also learn from the Centre, They are also
extravagant, they do not exercice economy
and they Increase thelr overdrafts on the
Reserve Bank, And then the Central
Government goes on increasing the money
that Is 10 be given to them as loans and
grants, A sum of Rs, 1.75 crores has been
provided in the current Budget about which
we have already heard so much, No Indi-
catlon has been given as 10 how that money
would be uiflised, Probably it will be
utilized for political purposes, but I would
not go into that now,

Then I come to an important matter,
oplum, which relates to my constituency. 1
would congratulate the Government for very
wisely deciding 1o expand the oplum factory
because that enables us to increase our
exporis of opium. If you nourish it properly
and if you take advantage of the world
demand and explore markets | believe the
export of oplum can be muliiplied several
timss, and valuable foreign exchange earned,
Therefore, my specific suggestions are the
following. Firstly, in order to improve the
lot of the cultivator and enthuse him the
price paid to the cultivator should be
increased. Secondly, the area under oplum
should alsp by ingrepsed,® Thirdly, the
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[Shri S. 8, Kothari]

villages which had been closed for oplum
cultivation should be reopened...(Inrerrup-
tions ) 1 mean that pattas or licences for
cultivation should be given to these farmers
who were earlier deprived of these pattas on
soms account or another, Finally, the
arrear payments due to cultivators should be
cleared at the earliest,

A commission had been provided for
to enquire inlo tax evasion, I heartily
welcome stringent measures to punish tax
evaders, But the basic cause of tax evasion
must also be studled and analysed. Unless
the tax structure is fair and rcasonable and
people feel that it is equitable and they
should pay their taxes honestly, no amount
of penalties and enquiry commissions would
improve the situatlon, For the last two or
three decades we had be.n having com-
missions; Tyagi commitiee, and other
committees had been appointed to check tax
evasion, but without success. That is
because the tax structure Is unreasonable;
India is the highest taxed country in the
world and people feel sometimes that it
would be immoral to pay taxes at these
rates to this Government, which also wastes
part of the money, So, the Government
mu t revise the tax structure; Ipstead of
increasing taxes year after year, they should
frame them In such a manner that people
are left with some savings for investing them
for the good of the country and that money
can fructily in the pockets of the people
and lead to increased employment and
incomes.

&t twmrEa met (9zarn)
Iqeqer, w3k & ga  fmbe &
faafax & @« &7 TS € gwE
H9F GO GAIER FT SGIA AT
FAT FIRAT § 1 THH TIATET TP § my
& gar agy ) g 1 af § Al 9g aw
fear agr & & Yar cafeg s § fs
A AN AT NG TR AT &
fou aFed arsl &) gu g1 qig 2§,
ar ag @1 e ¢ 1 waw fesfodr & @@
% §f favea Qor fs ot st aiw far

\IEE E AT A T F O Mg
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qaEg st gxyar qifew qge w1 fa® s
q( f§ 3% W a9 wreT S & A
21 @ ST FAs A e ¥ A wEw
gidtemam d 1 or ff fadeT §
fsafagaaadl ar o § @ =8
I HT 941 A & foq ag a=d & fF
9T A ay 3w & fadike & oF IF Aar
¥ fars1w, S & oF I8 FAOr ¥ faws
AT TN AIF SAAT TYT § A GOHIT
&1 a8 &% &) wrar § e I+ g oa-
T ®3| Ju faazw ag § fs aifes anga
F1 WEGY eEq & W9 § a1 A, O &
R emimd ¥ @rq, gasr aiw wud
st =wifge

IYIF AFIG, USY] F) 7%T A7 #1
it gg fenoy H i nf &) g ®
w9d Fgl g fe 91 f1f wngfas fasfer
TSaT 9T AAY § A T AR TG FW@ §,
50 ®1ad) Gq1 WIT IAFI HTZT &F w7 A
RO FaNt AT v v A ] &
£« faafed & ¥ ag fadew & fs gand
2w & & usy aga fagd gu §, av wsAl
& qt # WIT NAT §—HAT GHT T
) gw grar § aY v gar 9% J@ar
¢, s w1f s faafer an st &1 s
g € g @} qaaa ¥ g & Gy
% ggt qv agw #1 1 gart fagiw & gwim,
agear A\ &g #% 07 fa% § wgi @
T aga F9 TN gE § AT qw AN
feafr dar €1 a€ § 1 ) @ fagre a<-
1T 7 32 9 1 edat fedt 1 ofwar
wifea fsar & 1 fagre & steman, yaeqm
¥ %@ 47, 497 & 59 47, 3% F ¥
o A § gt wEfer & WA ¥ s@
gasrdna g1 g g e
aqrg gwre § gt swiw qgaAr §, WY

waw & @ § @ oghes ol ang
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g€ &, 97 o fadig sq @ 7gg & aur
IAE! UG AITHT Fq17 £q79 w1471 Wy,
agftam A s ar atr @ § S w
afac ® fag T 9T 1 WA HTHT
s 99 Ag aq1 AT dar 7T ¥ FY
TIaT A Fawr $1§ afaeg adf um

1971 & & d=v@ @17 aren §, Ja%
fouw sig w@ fewiz & qar abr @ &)
g Ay 1971 ¥ @7 arer §, afea Qiw
A F AT N 12T A AE § Jvow a7
FUT @A § AT F gT N e ad
@ § | ¥eow |9 g wiar §, IEH qav
a4 giar § dfea saw adtar g9 A
fad@sar | a A SHNA owg wg
9T 93q ¥ ATHA ¥ T W A
a9 9 W@ od § ewmA g AW,
sgad g fr o rmg A w1 {1 ww
#769 9T fAdT 31 § A fex Awe |/F
Y FUT § 1 AY T H HGF A
a7 war, a0 angl w10 e 8]
suar a1 afx 39 87 §1 § A[AG-
qUZ JIAT F0Y aY AgH AZT A AI9TR qU
g w19 39 AgT N w9ww Fforg

o ara f avwmia Wk fawre &
T & SZAT WA g | A gH el
X & A & faafed § qvema fagd-
a1 w1k w1 wq fqer ar . @ faare
¥ agi 9T qlo wemo @A, ¥ A afsq a7
w ¢ sa% feg =i Jar wim @ §,
wfea g% @ & @9 w571 war ¢ fw
qgl HTH WA AT A AAGL § I @A
& &1f sqgeqr Ag) § | UF OF WO #,
qel ¥ 37 wafeal & 50-60 anzdY g
gendmR@ e ET W@AY | WT FqA-
aifa® gow § g a1d, dgaa w3 O,
Frei T EE F AV H @ W A
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faamd ary, o Hvemm & wr wa §
WY TEE HAY 7 wOAT WEd §, SA% @19
ar & AP o ! A Aw wewd
w1 AT F=g A §, AFL I7-
LA g, I A% & ey aff @
St &, 37% fou @ oY A1 sqwedr
g & A T agi W1 s vl § 1w
% foq agi ox 19 IO w4 agy oy
a%d § fw ¥ agt 9t agw 4} qurr a7
darare @) @ 8, 3w ¥ fod AN T
F wEd 0T o0 gvy §1 4P 9%
awd) &1 sqAqTy agrar o1 qwar § 1 gt
9 HI9 9 §, Bfew QAT ofas ga
F wgi o7 A AT AN o wagd Ay
feafa =g} adf § 1 =w9) ¥ o faer @Y
fazor @rge &' §, wgi sy ¥ SR
dawarg 75 w@ & 90 wO¥ §—ag a¥
aead &) q17 ¢ fF a9F wor A ww
atw ¥ ¥9 aaeng % 1 wfog g fAy-
zA § fv quzmra fasla & fasw &
avw Araw fady s arAr wifgo e
&g AT A 37 gAY A AaE AN g
20 ¥ A MET FA FX E, ¥w I
¢, mifasarg & ond §, fagre & o<
¥ A § dare ¥ Wy § Al FEd A0
¥ off oy §—TAN ATE ATYRT eqIq
s =gy )

aifaz ¥ 4t gMNfafer & fasfad
# 7% [T $AT WGATE | Ig wI@AT
U A}, 9E Y S 9gH AR TG
& Wil A &M wTATET 41, gEeHEl &
7% % g0 a1g ¥ qag fear agr «4r)
FHIF T RI N AL g ag b
H AT I fogqar @@ § o I
qRamA sdwfeal & awd & fog d0-
o9y wag W sqgeqr §ifag, 6T g
EET W gAY AT o
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[} TaTAETT Wedt]

FoEH faeare § 1y & oy Y
Tga &0 § 1 agl or A & or ) e
w7 wET AT Tfgy |

T o3} ¥ @rg & gw feary &1 gA-
47 FYar |

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Sir, I want to speak on de-
mands Nos, 23 and 46, Demand No, 23
deals with pension and other retirement
beneflts. The pensloners have made many
applications many times, The prices have
gone up and the pensioners cannot make
both ends meet, There was an gd hoc grant
of Rs. 10 for pensioners drawing upto Rs.220,
with marglnal adjustments upte Rs. 220,
But the price line has never been held, How
can you expect the pensloners to live on
this meagre pension? Now that a supple-
mentary grant Is belng made, 1 hope there
cases will receive some attention, We yet
look to the British pension act to guide our
pension schemes, It is old Act of 1871 that
still governs our pensioners, The British
Parllament has alrcady passed an Act to the
effect that whenever the pay scales of Go-
vernment employees undergo revision, the
rates of pension of retired Government
servants would also be increased accordingly.
This has never been done In India. The
U. F, Government in West Bzngal thought
that they will keep the Government servants
in there good books and they increased the
scales of pay of Government servants four
times, But they never thought about the
pensioners, 1 hope the Central Government
will do something for the pensioners now,

1 row come to Demand No. 46, which
is the Home Ministry’s demand.” It Is a big
dumand for Rs, 9°49 crores or more, This
demand deals with border security forces and
also the Central Res*rve Police, The Central
Reserve Police will have to be more effective
in varlous Siates to protect the industrial
concerns of the Government, So far as the
border security force is concerned, there is a
great anomly, nemely, the border roads
are not under them, They are under a diffe-

reat department., HOW 8 the border golng
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to be secure if the road to the border {s not
in good order. 1 suggest that the border
roads leading to the border betwren Pakistan
and India be taken Into consideration along
with the border security force grant. 1 have
myself visited many border outposts on the
India-Pakistan border and I have seen that
there a number of book shops through which
arms are comling Into Indla, The border
sccurity roads do not give enough scope to
reach the border quickly In times of emer-
gency. I would request that the border
security force and the pslice force may be
strengthened, particularly In the border dist-
ricts of West B:ngal, where without this, the
security of India will be jeopardised and
Central Reserve B)dies unless more strongly
deployed can not keep industrlal peace,

MR, DEPUTY-SPCAKER :  Shrl P,
Gapalan,
SHRI PILOO MODY (Godhra) :

Sir, there are certaln parliamentary pro-
cedures which will have to be followed by
everybody, and the procedure s that you
call upon the opposltion to speak first and
then you may call on any member of the
ruling party that you have ln your list,
then you have to call us from the Swantra
Party.

MR, DEPUTY-SPEAKER The
difficulty is that | do not have the name of
your parly member who is golng tu speak
on this item,

SHRI PILOO MODY : I sent the chit
at least three hours ago, a type-written
sheet,

MR, DEPUTY-SPEAKER : It is not
before me, for one reason or another, Now
that you have brought it to my attention,
1 will next call a member of your party,

SHRI PILOO MODY 1 As you do not
know, let me Inform you that Shri Meetha
Lal Meena is spcaking on behall of ouwr

pary,
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SHRI P. GOPALAN (Telllcherry) :
I am speaking on Desmand No. 46. Yester-
day some of us received a telegram from
Bombay which reads as follows :

“Shiv Sena attack on South Indlans
In clty still increasing a gang of thecm
armed with knives other deadly
weapon on Sunday and Monday
night attacked huadreds of Innocent
hawkers In Fort Area Pollce Indif-
ferent request Immediate action to
save our lives and propertles,””

i

This is the type of news which Is
emanaling from the home State of the Home
Minister, Shri Chavan. This s really a
very disturblng news, But much more
disturbing is the news that has come out from
Bombay that the rullng Congress Party has
openly supported the bandh, Instead of
making my own comments, I would like to
read a few sentences from the Economic
and Political Weekly dated Tth March
1970, The write-up says :

““Bombay has scen bandhs but pever
a bandh so organlsed, Many Incl-
dents before and during the bandh
Indlcated a concord between the
State Home Ministry of which Nalk
Is in charge and the Shlv Scna, On
the day before the bandh, Bal
Thackeray had laid down the law at
a mammoth public mecting and
specified who would be safe on the
streets of Bombay and who would
not be, No buses or taxles could
ply on the roads, no shops and
restaurants, no schools and colleges,
no offices or factories could remain
open, But the sick could be
attended to and milk would be
available to the children.™

To prove this I have clippings from
many other newspipers. It has come
out lo the press that the leaders of the
ruling Congress Party in Maharashtra have
openly allgned themselves with the Shiv
Bena, It seems that Shil Bal Thackeray
waals 1o have a Rhodeslan type of reglmg

in Maharashtra, This Is what the Parrior
has to say about this i

“The badh call was given at a public
meeting on 8th February to press the
Inclusion of Mysore's Marathi-
speaking areas into Maharashtra, Mr,
Thackeray, along with his lleutenant
Daita Salvl, met the MPCC leader
at his residence on 6 February. Two
other important Congressmen also
particlpated in the two hour talks,"

It Is after this talk with the Congress leaders
that the Shri Bal Thackeray announced
the Bombay bandh. The Statesinan of 2nd
March says 1

“For all Intents and purposes, the
organisation of the bandh has assum-
ed the character of the working of a
parallel Government in the city,
The Government of Maharashtra fs
playlng the role of a sympathetic
looker-on, at heart very much in
favour of the bandh and at the same
time helpless (o preveot the wide-
spread feellog of Inmsecurity caused
by the ancltipated lawlessness...*

Much more distressing and disturbing fs the
news which has recently appeared In some
of the papers that on the eve On the 2nd
March Bombay bandh, probably two days
before 2nd March, the General Manager
of the Central Rallways and high ofTlclals
of the Western Railways called thelr ‘yes-
men’ among the rallways personnel as well
as some leaders of the recognlsed unions
to stage a force of consultation, After this
the officers advised that 2nd March will
be a dangerous day ; therefore, 'the work-
gshops should be kept closed and should
pot be worked on 2nd March, That means,
the Ceatral Government also has establlshed
a holy or an unholy alllance with the
Bhiv Sena.

It has been clearly proved In the elec-
tloos to the standing committee of the Bom-
bay Corporation that only ruling Congress
Party members were elocted with open

sypport of 40 pr more Shiv Sena peopie,
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[Shri P, Gopalan]

These are facts which conclusively prove
that in Bombay the rullog Congress Party
is eopenly allied with the Shlv Sena and
the life and property of South Indlans are
not safe in the city of Bombay. Therefore
we people coming from the southern parts
of the country do feel It very much that
our psople eannot go and work In the city
of Bombay which has been bullt up with
the sweet and blood of the people of India
inhabitiog different parts of the country,
The people of Bombay or of Maharashtra
eannot claim themselves to be the arbiters
of the city of Bombay ; they cannot manage
the whole affalrs of the city of Bombay,
Bombay belongs to every cltizen of the
country,

So many people were claiming that the
Home Minlster Is a very strong man and
whenever law and order is disturbed In any
pait of the country he will deal with it with
an fron will, But when Shiv Seoa comes
agalnst the South Indlans In Bombay, this
Home Minlster’s Iron will seems to be
melting away. We cannot understand the
reason why the Home Minister, who rose
from that very State where this terror has
been let loose by the Shiv Sena fascist
organisation, is not taking sufficient ade-
quate steeps to dlsmiss the Maharashira
Government and ensure the safety of life
and property of people belonging to South
Indla,

Then, the Central Government has de-
ployed the CRP people in different Siates,
1 am coming from a State which bas
recently witnessed the CRP terror, We
have already brought to the npotice of the
House on several occasions how the so-
called revolutionary Naxalites are being
dealt with by many -State Governments,
speclally by the State Government of
Andhra Pradesh. They are killed lo the
open...(Interruption)

SHRI KANWAR LAL GUPTA (Delbi-
Sadar) : Are you sympathisers of the
Naxalites?

SHRI NAMBIAR ;

¢
brought before & court, =Y 'om "
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SHRI UMANATH (Pudukkottal) ; They
cannot be shot down like that,

SHRI KANWAR LAL GUPTA : They
should be punished,

SHRI P, GOPALAN : Our parly has
made it very clear that we have ideological
and theoretical differences with the Naxalbari
revolutionaries. But what has happened
in Andhra Pradesh; specially in Srikakulam
arca, will never happen in a democratjc
and civilised country,

Ican bring to your notlce a specific
instance which took place recently in
Kerala. Oone Naxallte leader, Shri Ver-
ghese, who has been involved in some
cases was brought 1o the police station
and was tortured lill the evening ; one of
his eyes was pierced and gouched by the
CRP people and in the dead of night he
was shot dead. ] wish that the Home
Minister wlll see that at least the justice
glven to the assessin of Mahatma Gandhli

will be given 10 these people who are
fovoled in criminal cases, We demand
Justice, I hope the hon. Home Minister

will look Into and consider all this,

st #er e @t (qmd qTEYYR)
IS WERW, WX T ¥ ¥4 @reg-
m&n‘f%‘iﬂrm‘iaﬂﬁ%u‘lmti’r
19§ weerwie sk & A wwgea wy
:ﬁma‘hﬂin#g‘ﬂ TEART @R
2w & sae & wew 13 ¥t awwr @
WeTSIT & §) g a%adt & 1 9g¥ Weerwr
@ @l ¥ glar ar, wrowr M ¥ F ww
w1 AwareT § | agt a% fe aF aF fafq-
=X W ¥ mfre § 9 7w 3w
¥ @l @ e ¥ araewdi ¥
oAt §5 fe7 gy qfes agw N
w W 9,567 59 faw og® qgaw v
9T 30, 40 wTw 79X &7 W @A qEyr

a4, Rev o wgi § fr g s e,
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o & geg #ay, S Aot wer v -
TR 91 TAfoT 39 ATHS W W W
df fear war afes ez gfew w@ amA
NgAiTr s 159 ag & aft
o T & g g

TFEAI, AT §A3W HIT IO q2W
T v TTgAT &1 qAw ghar ¥ @ g
Wi agt A gaq wgd § & @ e
w1 g@ foar o | feq 3 fafaex)
W 0¥, qF. TW. §T ¥ 49 § O
FIT % IAH  gII) Wrgaq qar wor
S @, whra¥ #v qeads far gaw @ fra
& e Tw auear 1 ggfea qErary
TNHT @ e gfew A ww 9T
A% qgwdY @ 9T TrET gy orar oA 5w
N q IR WEHINT 2T § AFHYU A qT
afeT oo w= At a9 & gfefaas foqr-
iz At dorgm d 1 90, 95 wde
grey 0¥ § faasragd & 3wr fear
wrar & fF Y ar =T g Wy € Ay
Gt AraF qIfeE g S | g8 wezr-
are wa @ g 1 g fedy afewrdy oY
fasraa & § 0 e wez § ¥fsT anz
THT IAH faai® §9 A GO wwer
TH AHT G ATAT § AV TAKT FIOT TG
§ i ol mawr fgem qw gt 1 =t
ad g I = ok § fomd fafrezroim
oy §f a7 w7 ¥ &1 A weeg R
frd ot w1 sarq swlea fwar a1 fis
wras afz &€ 9 gFeamon ¥ axeam
sYT agt & qawa w9 et § A g
1w ged w% @ § | Afea 0 qwEr
a1 7 | A9 AR g afeqg K aw W
fear awar § s fom swre 2o amft €
a9 g Ay 10, 15 3w AW Iwe TEA
' wR ¥gw g a0 wE

AT & gFE A% § X WS -
e ¥ gl ot | A qTr AT fe
gferagamr sy ¥? wifgx & fr
aewdt IEwT Qi & 1 e wgl o 2 ot
Y 6T N W TAAAN FTA AT Gy
gl i aim § fs wem W
® g g fean

A it O fewre wd @ & ot ag
¥aw frezt ar s fafrree & dx #
graT & ) TroredT ¥ 1967 # war arerge
WX g A fag® o 1 fa® qfer ey
T A, W BT AW WA w1 s3I e
fwar wat fe 3 ol o1 fawre o,
afer s aw 59 s Y fear man
oY 9 ggraar & st awit §, av dar omr
¢ ag ar @Y aww e & amw ¥ & fom
wmar § a1 g fawrg & T w1 w17 9T
AP rant @ a1 ¥ ux
ofeqrét werelt ot ot aite garé wege
aqr &=y foa® & o & foerg aff femn
T &Y % feq dEr 9F wReA g fe
fir goeTe IT%) A Ay avdt | & W
wigan g fe 97 el Y s g sww
feqr ary Forrer M€ fawre ot aw At
NewmiagaaagIA ¥ o w
fis agi &= @iww sTowwET earfon fear
w1 & wrpm SEe oaedt ¥ oy
wqrfrg . wgt & &Y w1 favarg o
L2l

T YA & 9T feaml & feg
R ¥ qrlt w1 Ifve e ot &
frer swwy wgar e gwE ATegT R
anfor &9 & A7 & ot N wwEw ¥
forg 23 wrer oo faar o § @fer @
T TR ¥ W R # g T
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[#ft sy eare o]
o wg wet § e g @ W e gy
STy | qar Ag) € qrwen §, Jar wgt

ot & | gafeg & qEn e So @ &
feart & fag AR & qrdt ¥ sqaear

e oY ord 1 e @ w9 A X fe
o &%, N frara smawas &1 gt aw
aYC S & Sl & wret mife g€ & Hfew
IA%T 3@ B g A AL g0

qEm AR IWATE F qT H A
frdgar & f& xowr fawre oo @i &
g wifge gt st a® fawrg @@ &
@R | AT oA agrAr § e &
arl &Y WY g are g wwar § 1 25, 30
FA Y % AR gX e agt ¥ Wiy
oy § forg & ey 1t F1E 7 9€ sqear
Lig ol

farwr wwrem # wrem st (o wo wo
¥R) : v g wrgy § v orgh A0 A
¥ gt saren @y g ?

ot Hyzr ovw st 2 & aff amar fe
ook A H 1 s WY geey @ AT
W B, 7T a AT T gAE g% § |

N R w g 37 ¥ o @
w7 &% X R v anfedl w1 v
feet % g1 wfge | o 3w & fad
Nz o § ¥ Fa= feqre ANfew
oA & o e sl & Qar & @i A
qgaiAl amaT A e o ara &, fagw &
wrq @ FY GAreR Y qweh § 1 Faf-
O ¥ GTet Wi Y i § ¥fww S
o at e A gt 1w wig ¥ dw
@%@ §, 98 a8 A § e gAw
a0 & Wi § g § gwfeg &t &
TR affaam e w i@
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forg ot win & fs gt ferdt wndt o
§ 3% @t w7 ¥ w0 fg=h & =1 wr w1d
g ifige |

wmEEA At ¥ yvag wEAT R
FRFIMIgrRE frdama
& fer qr g avg & wigm fe waw
&1 &% 1t gara A7 wfgd | T
# ot wraw fea G &< § ag uwedrT
# @ war g, agt & qgT Ad) ar gHav
fom Y awg ¥ fFaml & o ST
Sfaa g 73 faear | & arpm frs waw
& wry oy 9x #1f AF A8) g =l )

agraT # yrw dfedl & fog wwm
w7 50 g s9ar fear § 1 anT ag
e &g A @, afwearg aig §
gt @t w0 wgar frar war gar
e quua # 50 goe w9d 3FT Ha@-
ardd § A FE & F40 @r ? oFw gaw
¥ I & wFA g7 ogw ! ogafeq sgi
ot ¥t wemd @, Wy wg e et
% g @, a1 fedt Az £ @ s
Ifaa agraan faedt warfgg |

wa #, §f ang & §, § o8t fn-
&7 w& 7 fF weerwT 9T falrg dl &
A fear @@ & IEW We gmR
frgr w1 | YAEYE K HHTH A & fAw
var & sqrar dat fear arw T o fagd
gk § Faa wdd o fogdaw 1 g
w #Y 3T suqeqT LHFIT FL1 US-
A g % fou wies ¥ afas qar fean
e fore® ag dvor @e g g

MR. DEPUTY-SPEAKER : Mr. Vidya
Charan Shukla.

SHRI KANWAR LAL GUPTA:
Before bhe replies, we want to say something
about the Delhi Police which Is very impor-
faat,
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SHRI RANDHIR SINGH (Rohtak) 1
We met the Minlster yesterday. We also
want to say something about the Delhi
Pollce.

MR. DEPUTY SPEAKER:1 This Is
not the last speech from the Treasury
B:nches, Ho Is only Intervening In the
debate,

SHRI S. KUNDU (Balasore) : On a
polnt of order, Sir, Time allotted for this
Is one hour. Every Member Is given 2
mioutes or 3 mioutes,

MR, DEPUTY SPEAKER i A minl-
mum of six mioutes has been given. Some
members have even taken ten minutes,

SHRI S, KUNDU : 1In such short {lme,
if the Minister Intervenes, then the Treasury
Benches themselves will consume 509, "of
the time,  Sir, It would be better If he re-
plies last.

MR. DEPUTY SPEAKER : This re-
lates to the Minlstry of Floance and the
Minlster who will reply to the debate is the
Minister of Finance. The Miolster of State
for Home Affalrs is only intervening,

ot waT oo qov ;AU g q }
& 2w fafaedt o fewre qv &§ &
N@AT TEA § 1 AT SN F QA & AR
afg w4t ot sara § & sqraT I g

MR. DEPUTY-SPEAKER : Let us
Hsten to him and then you can say what you
want to say.

it ®aT ®mw gv : et o A
B 1 &few osar o §m, e a9 @
fomer &, @rer w2 ¥ &ew @ ard,
cufog @ off mfee A &1 W@ ¥
g o gaEe A | gE TwY § oA
g A oy

SHRI RANDHIR SINGH: He will
hear us about Delhi police, We will
conviace him about the Delhl Police people.:

15 brs.

THE MINISTER OF BTATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): Mr. Deputy
Speaker, Sir, I will speak briefly about =
few polnts ralsed regarding the matters which
are being looked afier by the Home Minis«
try. '

ot THo Qo WEM (q7) : WA ¥
FEard § aft auw wa< gt § 1 HEA-
ds ¥ g7 wiferd § o g 19
@1 fadt § 1 gard qrét & i agi | 9T
s faidape faw @ @
¥ & s wigan @ fe e wgew 9w
& ot § a1 ooy w0 7

SHRI VIDYA CHARAN SHUKLA :.
Mr. Gopalan when he was speaking, mentions:
ed about the role of the C.R.P, in Kerala,’
I want to clarify the position, The conduct.
of the C, R. P, so far has been above board,
The C. R, P, has always helped the State:
Governments and wherever they have been
developed for maintalning law and order,
there is no question of C.R.P, as such mis-
behaving, There rhight be'a few Instances’
here and there, but il such lInstances are
brought to the potice of the Commanding
Officer or the State Government through
whom they are deployed they could be look- -
ed into.

SHRI NAMBIAR : Generally the

C.R.P. is very bad in their behaviour,

SHRI VIDHYA CHARN SHUKLA ;
I emphatically repudiate any Insinuation or
allegdtlon made in this behalf by Mr. Gopa-
lan. It Is pot at all true. Such an lrresponsi.
ble statement should - not be madé on lhﬁ
foor of the House.

.BHRI NAMBIAR : It fs.-most responsf.
ble ; it Is factual, . vt
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SHRI VIDYA CHARN SHUKLA 1
He mentloned about the Shiv Sena and sald
that Maharashira Government was connlving
with Shiv Sena. 1 have no brief for the
Shiv Sena, 'We have condemned its opera-
tion and its activity in the strongest possible
terms, There Is no question of defending
what it does. It s absolutely wrong to say
that the Maharashira Goveraoment has in
any way coonlved at Shlv Sen operations.
On the other hand they have tried to put
them down and they have condemned them.
They have done It; they have always done it.
Whenever it ralsed Its head they have tried
to put it down in as firm as manner as they
Can.

The third poiat about which I want to
mention is a mat'er on which we had a
meeting yesterday in which Shri Chandrika
Prasad. Shri Randhir Siogh jl, and many
other MPs, 20 of them, belonglog to all
parties were present and that was relating to
the grievances of the Delhl policemen who
have been suspended or discharged connected
with the agitation which took place in the
early part of 1967. Shrl Kanwar Lal Gupta
jl has also moved a cut motion on that,
I wish to siate that afier discussing this
matter with the Members of Parliament
yesterday we bave decided to have a fresh
look at the problem,

SHRI NAMBIAR : Very good.
were all demanding It the other day.

We

SHRI VIDYA CHARN SHUKLA ;
We will bave a fresh look at the problem,
We will take a decislon which I hope wlil
satisfy the hon. Members,

SHRI KANWAR LAL GUPTA : What
about the Police Commissioner for Delhl 7
What have you to say about the pey-scales
of Delhi policeman ?

SHRI VIDAYA CHARAN SHUKLA :
Regarding the Khosla Commission Report,
we have implemented, and we have accepted
a good many of those recommendations.
Most of these have been accepted ; the crash
programme of police housing is being under-
taken and many ¢ther maiters are under
implementation,
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About Police Commissioper for Delhl,
this {s a matter suggested to us also by the
Khosla Commission. This matter has been
raised In this House several times and partl-
cularly Shri Kaowar Lal Gupta has been
pressiog for that particular matter. We have
consldered this matter but we have not so
far taken any decislon because this would
require a very well-considered decision. The
House must reallse what it means 10 have a
Pollce Commlssioner for any big clty, par-

ticularly Delhl. In that case certain judicial
fuuctions will have to be transferred to
Police hands. Different judicial functions

are there which have beea so far done by
the executlve magitrates llke preventive
sectlons of the Criminal Procedure Code or
1,P.C, and these will have to be transferred
to the hands of the Police officers here,

So, that would be the implication of
creating a Police Commissioner’s post In
Delhl, We want to conslder very carefully
all the aspects of thls question bzfore taking
a final decision in this matier and I can
assure the honourable House that that matier
i: under active consideration., I would
request Shrl Gupta to withdraw his cut
motion,

SHRI S.S. KOTHARI  Oa a point of
order, Sir., The hon, Minister has not ex-
plained his Ministry"s on Demand No. 43 as
to why he wants a Special Sscretary, fifteen
Joint Secretaries, Officer on Speclal Duty,
Deputy Secretarles, etc. and 36 clerks and
and Assistants. Let him explaln this. Inter-
ruption).

SHRI NAMBIAR : Let him explain
what Is the sanctity for this Rs, 4,000/-?

MR. DEPUTY-SPEAKER :
reply. Shrl Gupta,

He will

stororAet: it & 3 A
TG 41 W & WA ¥ ot WA ¥ IR
# 1 ggars # sige wifead ¥ ow
arg 19 =i fae)y § 1 gard ot &
mlemsAE AT ags fag @
W IgEF AR F gpra |1 w0
w g 7 wgt usgafa v ggRa g
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SHRI VIDYA CHARAN SHUKLA :
I am sorry 1 have omitted to mention about
this matter, This matter was also ralsed in
the other House and we have asked for
facts from the West Bengal Government
regarding this case, This matter has come
ta light only now and we shall look Inte it.
I can assure the hon. Member that strictest
possible actlon will be taken to bring the
culprits to book. And we shall do our best
to find out who are the culprits concerned
with this case,

As for the polnt raised by Shrl Kotharl,
there are certain structural changes which
have been made with regard to the administ~
ration of Unlon Territory and becauss the
post of Chief Commissloner had been raised
to the level of Lieutenant Governor in Manil-
pur and Trlpura the Licutenant Governors’
posts are normally to be occupied by senior
officers of the staius of additional secreta-
ries or secretaries. The Secrctary of the
Home Minlstry who looks after the Unlon
Terrltory matter finds himselfl in difficulty
in dealing with the people who are Lieute-
pant Governors in the States and who are
more senfor to him In this respect,
(Interruption) We are streamlining the
adminlstration of Unlon Terrltory as per
recommendations made to us by the Admi-
pistrative Reforms Commission,

SHRI KANWAR LAL GUPTA
Sir, I want to ask one question,

QA A & awz FwA /A g §
gl & 1444 7 dz0 mdie W fiwfe-
s fem g1 g dw g fe ag &
agi 1 @z mwdiz & foy e g
af e # aar wgar § foowr o 3
#§ T avg &1 &= a0 § oy 8 g
¥ 78 §z@ neddz w1 fefeareer A W
g6 ?

SHR1 S. KUNDU : If this dialogue
goes on like this there will be no time lef
for us to speak.

SHRI KANWAR LAL GUPTA 1 |
want to ask only one question,

MR. DEPUTY-SPEAKER : Mr. Gupta
you should have asked the question when
you got the second chance. [ cannot allow
this dlalogue between you and the hon,
Minister of Home Affalrs. There are other
Members here who also want to speak.

SHRI J. M. BISWAS (Bankaura) :
Sir, we do not like to interrupt the business
of the House, Wo should be glven a
chance,

MR. DEPUTY-SPEAKER 1 Please
listen. Your party had a full chance to
speak,

SHRI J.M. PISWAS 1 You are golog
on allowing the other member to put ques-
tions,

MR. DEPUTY-SPEAKER : I have not

allowed him, But If a Member speaks In
spite of me [ cannot help it. 1 have not
allowed him,

st fra wir W (RgaY) ([ wl-
%t fenrga faay woy & oA & fog
et € § 9% § wd vhw Q&Y & farw
®! o1 sea agt &1 o ww A R
N foye &<t & arof, ¥fogaw wa-
s forw %) wgd §, 99 9T @« gt o
Iu¥ ff awd Af ¢ o) W e
% wifgy fs ag 9aR AFFT FT 2 1 98
Ie%! g% grfae § | mwr A w1 oWy
awi }, 99%) 9 §aF Wyd X @wav
1 gt aw feda & ared & ®1 qaiw
g SustgmamrEsd &1 o a@ ¥y
gga s o § o W 9w fear
arEwar ¢ | dfea gy Am o A E
farr ) faeg® qre 7§ fear o wifgo )
¥ qiif guw § aff wrft 81 w9 fawiz
e 25 WY A | wrgAw fafaedt o ag
feate & | 59 @@ femiv & 2@ ft @&
taferfoc st oo ¥ s vt W@
fawie % dar wtmr o e 41 eufeg
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[ forg wez]
atry & s Zva qamm ® Qwr ang ) ot
a% 370 Qg H AT §T AW §, F
firfs s ass@ . 3sAE fr
I AT B AF & foq oxegd +9A
AR AT g FHEY gwra R AT IER
feie & gaifaw 3sg oA A AwA &
forq waw ory ovdd | ¥feT qreay H
WY 39 fr 249 Q@aa v Avr & fou
TET ¥ GATT GIHIT & qra 9gX A A
T § | G &7 w19 qg 91 fF qg I
gardi 9 aaw s Sfer ga¥  En
afl fear & | Froe A TAww Ixg A
0 1 A5 & foq ow ga fxar ar
fw dgm mifefzn faeen woamar wig
W TN Y awg ¥ 29 w¥WA v
¢ 1 Afew og aTwrT Al wEY § 1 et
a9 ag ST ) § fw do Q-
g wEd e gEf aff wEd 2
g § w1fgh a1 fF gq ag * 79
T goeTT Frdt Afe gwer avere Ag)
SR T@H o o agm
TR TR & a9 W1 Th § Bfea 3=
¢ GO 978 7 FLd § 1 7o 9g
D dfeisg @ar @ wr § &
quere Wi war § f g w1 dar femn
ot arfe ga Z%6 @I ® Q8 § fog
WA A GEA T §T 6 | § GEEHIT
g fs aTame # sodft st vt & aw
g '

fenty 7are 34 o7 3w v wed
FALHF qa% A9y 10,33 S WY
art §1 4 1 2T T A X A
) dwfor qrud fear amr § 1 ¥f
qed? ) ayrar 3 & fog ot g fear
v arfge SAN W AN W £
s M ¢ sw A<
ke & o e O wwh §m @
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2 | Afer qewTe Iu% At § gy T 5T
W waE ¥ fegar asi wtar o
WL, WETFT AT IFIT L\

feate arag 42 a5 grefan ow
g feddmdiz s e A § 1 Forger w1
& @ &, frar segwem @ @ @ R,
1 fearfear ®e a7 @ §, 93 &« fege-
& 1 arq A9 feggi faedt & & wm
QW Eeg gy H 9dW A FE-
FUA TH 9O @ § | IEH! IHC AT
# | agl aga feawesi @t W) 98
T fadrt & vy o oz qoe Ta-
gz @rwgr & W ARt AdTm W AN
Fo o gug W Taw ak F fAEd o
faen & 1 T g% N oo adf s
g fagar g e IEd) IRIT W
|

femiz ame 44 Ffaaz Fary F )
Zafon anifeq ®1 qgi T9 &1 @=f g
7g 4.99 @@ § | EA W wEm AN
g

wq ura AT w1 ¥ W garfes
gt ara Iark 7§ ¥ | Sz foord gfem &
T & aga & ard wgr € &) gfow W
ot wgear § ag oF  HEMfwa Ay
2 | xgh agy armaTd Swdt 1 gEET
A% ZTEATA giAT ey | e fog
dfrar & dorea fear snar wifgg 1 9w
a% TW AGEH W FAHBCENET AG g
¢ ax % g WAl A A § STaw W
adra A R awA ¥

- sfgT ¥, o e A g, N gEer
£ o< dhog ond et § ot -



21 D.G.S. (Gen) 1969-70 CHAITRA 4, 1892 (SAKA) D.G.S. (Cen.) 1969-70 242

Ty 1 wfgd | 77 Erargd sqfews
2

feats arat 47 &ag & a # § 1agt
35.71 are *Y Aiq o ar W@ § 1 Afqeh
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MR, DEPUTY-SPEAKER : Before 1
call Shri S. Kundu, 1 have an annduncement
to make, The hon, Prime Minister will
make a statement In the House on the
Gujarat earthquake at 4,30 p.m.

Now, Shrl S. Kundu,

SHRI 5.5, KOTHARI : I shall be
generous enough not to disturb Shri S.
Kundu when he is speaking.

SHRI S, KUNDU : I am obliged to
him, and [ hope and recommend that he

will continue with this conduct towards the
other Members also,
SHRI NAMBAR 1 When there Is a

vacancy for the panpel of chalrmen, Shri
5. 8. Kotharl's name must be recom-
mended,

SHRI S, KUNDU : For the benefit
of Shrl 8. S, Kotharl, 1 shall begin by

quoting page 89 relating to Steel and Heavy
Engineering, 1 am surprised to find under
this Demaod that a sum of Rs, 2 lakhs
have been spent on the transfer of an office
just on the reorganisation and transfer of
one department, We also find that there is
an additlonal cxpenditure on  furniture,
aircondltiopers, heaters and stationary
articles etc. in connectlon with the appoint-
ment of new Minlsters in the Ministry to
the extent of Rs, 82,000, Who was the new
Minister 7 I think Government are fooling
Parliameat and misleading il. I know there
Is a Minpister, there is a Miolster of State
and there is a Deputy Mioister. T do not
know who the new Minister is. Is the
Prime Minister hatching any minlsierial
ogg T When will the chicken Minister come
out? We do not know,

SHRI PILOO MODY : Whoever is the
Minister is not & new Mialster,

SHRI RAJARAM (Salem)1 They
appointed so many Ministers last year,

MR. DEPUTY-SPEAKER : The hon.
Member is lo:ing his valuable time by
entering finto conversations with other
Members, Let him go ahead with his

speech,
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SHRI 8. KUNDU 1 The point is that
suth a colossal expenditure {s made on
furniture, alr-conditloner and other things.
Then, we flod an expenditure of Rs. 64,000
on the visit of a digoitary to this country
und staffears and entertaloment. What sort
of entertainment was it, permissible or not ?
The hon. Minister cannot plead ignorance.

SHRI NAMBIAR: It is only to
entertain clephants that one can spend Rs,
64,000,

SHRI S, KUNDU : This Is not a
proper cxplanation under this Demand.
They must explaln what sort of entertaln-
ment it was, whether it was a floor show
cic, 1 do not want to mention all those
things, Or, was it just a simple eoter-
tainment ?

SHRI MADHU LIMAYE (Monghyr) :
Possibly, Strip-tease,

SHRI S. KUNDU ; My hon. frlend
Shri Madhu Limay says ‘strip-tease’. 1 do
not know whether such entertaloment was
there. OQur country isa poor country and
the per capita income of the country s so
low as Rs, 25.........

SHRI P. C, SETHI : What did Shri
Madhu Limaye say ?

SHRI MADHU LIMAYE : I said possi-
bly strip-tcase,

SHRI S, KUNDU : I hope the hon,
Minister will explain these things. We do
oot approve of such expenditure, There
is also some reference to the ECAFE, The
Ecafe Misston which came here had recom-
mended the setting up of steel plants in
various places. Oane of the sites recomend-
ed Is fo Orissa, There we have large
deposits of iron ore and coal and plenty
of electricity. It is a backward State,
When Government are deciding to put up
two or three steel plants, 1 bope they will
consider the case of Orissa also, I have
already writien to the Prime Minister about
it, 1 have not not a possitive reply though
she has acknowledged the letter and said
that these things are belng considered, I
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hope she and Government will consider
Orlssa’s case sympathetically.

Now I turn to p, 45 which refers to
privy purses. Were an amount of Rs.
85,000 is going to be spent to pay up
arrears due to the Rajas and Maharajas,
When Government are committed to the
abolltion of these purses through a Rajya
Sabha resclution and when there have been
pronouncements about democratle saclalism,
they must prove true to them and
should nmnot project an image of
pretension and bypocricy. This demand
should not have been made. When they
are golng to abolish these purses why this
waste of public money to the tune of
Rs, 85,000 7

Now p. 17, grants in ald to States,
There Is a conisderable amount of moneys
belng spent on ald and assistance to States
to meet natural calamities llke [floods,
drought, cyclooe etc. It fs said here that
such assistance normally covers 75 per cent
(50 per cent as grant and 25 per cent loan'.
There has always been a demand that such
expendliure should be completely met on a
grant basis, This has been repeated over
and over agaln, Poor States are not able to
spend money on this account because they
have their commitment on staff and establish-
ment expenditure, Therefore, they suffer,

Strangely enough, on p. 107, the same
thing is repeated, It looks like a Pandora's
box. Here on thls accouant, there is a de-
mand for Rs, 65 crores for rellef operations
connected with floods, drought, cyclones etc.
I do not know why this Is belog repeated

here.

In this demand, there is an additional
sum of Rs, 265 crores rcquired for providing
Joan assistance to certaln States, But they
have not mentloned which are the States and
what are the criteria adopted for assistance,
In the next year’s budget also, there isa
provision of Rs. 175 crores on this account.
It has been left vague and fears have been
expressed during the budget debate about
the possibility of this being wsed as a politi-
cal striog to put pressure on States. It
would bave been betier if the basis of the
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assistance had been formulated and the
detalls given.

In the same page, there are some pro-
visions made for financing some public
sector concerns. The colossal expenditure
on publlc sector concerns s known to all,
On non-profit sectors such as clvil construc-
tlon and capital construction, conslderable
Investment is made. Even before production
In some public sector undertakings, swimms-
iog pools and blg bungalows are got ready.
In bathrooms and lavatories vou find costly
carpets laid out which you do not find In
Delhi. The poor people’s money should
not be squandered in this way, Some cri-
terla should be lald down about expendi-
ture In these matters, Now 45 per cent of
the total money s spent om construction.
Government should not play holi with the
people’s money. Criteria must be drawn up
for spending on ltems of work by all public
sector concerns,

&t Fimew g (faalemg)
Iqreqw wEIRT, (AN gy fE & agqee
it & aR ¥ §g 78, ¥ aed v g®
#) wgizq F ©§ A & fow qurd Fav
wigat § fe gl fagd faal afewsdt dms
¥ wegafa wiga |17 w3 agi & w03¥
w1 %) TET ¥ qig 7 H A0 v )
afgxdt Frre ow awg ¥ foort § awx qsft
¥ GAI7 G2IT Wr 9t | 94§ IAN!
regafa araT $Y gar &1 wiw fqer, ag
IR AT y@= @ ger | y@d fag
AT GO AT g 99 qgeg anf ¥
g1

qay gy & uweqra ¥ gEwer
WiEl AT GRS a1 JoEr
AT § 1| ¥6 avaew § §g w-dgT iy
g, fo® 37 ganres el ¥ 93 qrd
ga 17 § WA f fosma ) of
&1 & 37 fasmmal & o0 7 59 7§ ¥
qg AT ST Y g e @ at O
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T W W ST A werrAre & it fazm
§f, %) aoX faqr oy 1 Afew @y R
@A sraes g 5 woewr v g A
fifea wrel Sl Y aggar & fag sfas
& afws a7 ghan fiear arar oifge | T
T O% oo fregr gam wvm § Ol
¥ &Y § 3a8 afaw feals A =3-
qIAT @ AT snfgw ) ety oW
e frger gam &x ¢, forga) wgraar &
foy s79Y woa) Y w2 oW oW
wigd & e ok qw w1 fasrw dgfen an
¥ &, aY ag o= § fF Trerear & o,
N fr ow dwix o o §, svafes =
¥ o fairy waEm s vy o )

Tuear ¥ faelg feafa arsdly A
& a7 ag aga fowger g aew R w9
%Y 700 Ww swt €T qfsam ¥ g
st g€ & 1 99 dwix wr & wwT 0F
WAFT WHET & ©7 F g @y § ) oq
wat a4f & fav ardd, qg gAEm A @
fasere & wror $30 | @ oagEHl §
q¥ & foq of wyar eirwie fear war §,
wgagaar 1 & «ger g &5 faw
HATST THEATT B gA N §AEAT W) S
0 ¥ fou s wfvs w7 ghar w2 arfie
agt € Afya s @ wfes ¥ wfew
g oo ¥

T ®OTL, agt & qeq /o1 =i
garfyar, AT o &A@ & g9 quei A
are-arT ag i ¥ § s woreqmr age
frafo ) sefesan & s 1 ToeeT
AT W QA ¥ 7 4w TAEAT W WA
fea qgd a1 A% AT Y ¥ g e
wwat §, afew Ia® grerant AW o sy
wre ety & g dvrerr fadvrr ) afew
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&7 widl § woreqrT g ¥ foe gy W
sTaaTT A § @Y qar saar § fe =
ATHTT X I QAT WY AT W Wl
as T s £

THEqIT F TF qg § wwis-dx §,
oy g § tfagrfes, oifas, drufos
T wrpfas aw —art 2w ¥ A fead
s §, Ia A% yweqma § §—forae
AT qFzwi w s feqr o qwar §
afF qoreqta & qfew-eE cwr qdza
& fasrg & fare 7 7l & aga &5 dav
@ Tar g Agi # gar-glawsi &
fasra & a1T o sary Agf fRarnar g

qaeqra & gferoit aar afewdt @e
¥ e ara wrfear @ §, Afea e
ot IFFT WaT qifed, Ted AT FIFHTT
¥ war g 31 gw wfew wnfadi & am
¥ 94T A FET #ET $W §, qfe
areaa § 3% fou feaar &ar @< gar
3, 9% TE ATWA §T HFAT R, A AT
37 @) & feafr o 3% g¥ ag T
wifge fr anfam onfal & fag ot wvar
w1 fear amar &, wT Iw afew
wfadi & wifes feafy st wA-qga o
F91 I3 AT IA F NN F FTFA
¥ wgraat oot § av adt & ag aff
w1 f6 s 1 gegaw a8 @ wr ko
7 a5 faserar safamfcdl & gra 99
QA FT ITANT AGH T, TX A% GIHI
qefAd F WO I9 WY W aver AR
a8 vRure gl § 9w

ag ¥z 1 faww § fs @ &) ewgmar
fred % wiew oF g N, @wg § A,
TaeE ¥ aga 93 fged ¥ fF w1 9y
Jeeey AgT & 1 Sl ) @i fiT @ e
AN ¥ T e g b g TG
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& witc @il ®) ardy s wgar aeY frean
g '

& frdea weaT wrgan § 5 o
® w3 fasiy feafa &1 2@ go ok
srew wrew g oY 3fez F el g €A
qIRF A ¥ gl DA F aA w0
sryeqr w2A & fou fadw ww @I
wt wrt wifge 1 arfs agi afas & afew
wHHT FTY AT JF |

% gfus A wzav gar, Fa@ IR
® A% ¥ aX § o wE Am@gEr g oo
Ju agar frafew o W § & faw
WAIFT W GAAX AT AEAT W@ A
¥ fou fs A fraled o faale &
AR &7 FeqrEa g @, fagd @y 9%
a1 Tg1 AT g @ an, feaEi ¥ ¥
339 TGS FH K Jer F v G o4,
iy & ¥ ot ® g dw e
Fegia femiAt ®) 9% a=wgT w41 fF |
g% ¥ &Y fearal ®) ag gt 2r @1, fiemg
g § wq & wgm f§ swAA
fasra fear ong | ooty ow gt T}
faa¥ fr ga faala & g arfas ¥ sifes
97 ¥FZT T gwa § 1 gfeq fawly,
H9\T A wieay o fgemr @ § 9w #
AR ®T IQRA qgIgT ATT HT IANY
#R agfega @t amr | W o= & W
% awr andT @ |

SHRI DATTATRAYA KUNTE
(Kolaba) : Under Demand No, 112, crores
are advanced as loans and advances to State
Goveroments.  First of all, I should like to
ask for details from the Minister concerned
for ralsing the demand for natural calamities
from Rs. 35 crores to Rs, 100 crores, I feel
that it Is for the period ending 31st March

1970 and therefore detalls should be avail-
able so that there may not be misunderstand-

whether it was spent properly, whether
Tamil Nadu was getting more money thaa
required or more than the other States,

There Is another point. An amount of
Rs, 275 crores s provided to cover up the
gaps in the resources. If detalls of demand
No. 112 are gone into, we find there are
plan loans, non-plan loans, temporary loans
and loans for natural calamitles and all that,
In previous yeary there was no demand made
for coverlog gaps In the financlal resources
which bad been lntroduced now. I would
in this connectlon refer to article 115 of the
Constitutlon which says ;

¢ __The President shall...when a need
has arisen during the current financial
year for suplementary or additional
expenditure upon some new service
not contemplated in the annual finan-
clal statement for that year,,,...cause
to be laid before both the Houses of
Parliament another statement showing
the estimated amount......

Therefore, this has to be separately pres
sented; it Is a new service for the current
year; it Is provided for the first time; Rs.275
crores are provided; not a small sum. No
doubt It has been provided under the head-
ing non-plan loans, Non-plan loans are of
a differen type; this is a new type of lean to
cover gap In in the resources and it ought
to come before the House as a seperate new
service and should be seperatly presented,
Since It han not been done, It s barred
uvnder article 115,

We find that In the matter of plan-loans
also, the Government have modifled the
positlon as regards Ladakh, Naga hill areas
and other areas also, Itfs good that the
grants will be ralsed to 90 per cent from 70
per cent and the loans would be reduced
from 30 per cent to 10 per cent, For this
the Government ought to have come specill-
cally before the House and asked for these
modificatons. Unfortunstely the Goven-
ment had appropriated to itself all the
powers and privileges of the House by say-
Ing In memorandum part II ‘It has been
decided’. By whom? It Is this House which
has to decide on the modificatfons, I am

ing 8t 8l o any quarters (Inferruptions.) o favour of makiug thege modifications,
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But it is not the Government which is
authorised or competent to do it ; it should
come before the House clearly saylng what
it proposes to do in the matter of loans and
advances. After I spoke In the House, I
find from the newspaper reports that the
National Development Council has consi-
dercd this matter, Even there jt sccms
some some Chief Ministers have complalned
about the manner in which these moneys are
going to be spent, I read in the newspapers
that eight States were golng to get the bene-
fit. Today ls 25 March and this amount
is supposed to be spent before 31 March, If
detalls were not available with the
Minpistry when the supplementary demands
were presented, they ought to be given to
the House if they are now avallable, Before
the details are given, to ask for a vote of
the House for this amount would be wrong
because details as required by the rules of
procedure are not supplied to the House,

o oty fag (Vgaw): Im=ay wg)-
%9, fenie Ho 5 fadia fafed & art #
q% 7g %7 § fe A e} gRaaE
§ o1 & fanifgal & foq g zgw -
wa, ag Tga Q¥ § I WA Frarag
g orrar ¢, 2@ We, 9w A ¥ % Qe
W Tg ATH FAX F) WG A F S0 qrar
ux s agt magef a1 wwodt A AR
w1 amq wEar @, g fqad 998 ga
& qiq zgar & 1 Afw Y & faqrg €
i w1g% 9 At § W gz e@mA
AT ¥ qiq FE) @ qrar A & wgm
f& ag M ®fa) oRmIRaa &, dig @ige
|, I Y11 § SR 19T FRAr wrg |
afea & ¥ feT 91 7 fafreey argee @Y
731 990% & g 1@F | qg TPA KA
qar § 1 Afey mg el 9x €% we ?
TR IFA AFEY FAT § ¥F [T 9T

ggiwa & @9 & THT wFAT
wig T faardy o wtee dar § oY vw
¥ e ad A o Sy vt @
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#feT o B amET W AR dw @Y
oret § &Y Fa avx 1 g7 Omr W@y § 7
7t AT € ft ANz v

e aw § sgr wgm fente
TRT299T 13z ag § f5s difer @t
qITY G B, UECF AT 6 @i
&Y MeE 9T A1 ¥eq Iww wIR § o
fis 2gia ¥ 7 orm & aMA 9T WMo
az A7 3xw @ frar § Wy a@ Hay @
afty § AR fret &Y ot & 1 i W
g a1t 907 Y §) ag S w4 § ag §
qegar Tgar 1 dfwa e fafree
el & 1 What Is this happeniog ? Where
is the Minister for Agriculture ? S8ir, could
you kindly warn the Mioisters that they

should be here 7 What I am sayiog Is very
important,

¥ ag ser wgm fF Xqa & s
2q «r| & F9L ag W AT arg 7 sarg
gaqisgmmm st 9w fs qge H 6
ME ® M9l 9¢ Aeq I¥W @MY §, 9@
sqred) ¥4 § 7 g o wufe Agl s1)
A g ad) qm i gk § W &
w=T | %@ %1 ot e fwqr o

g0 A gAFEIT NEEA wH
¥ Y gy WIg A WAl FT @ FIT WY
g 97 femmal ®) 1@ 9T | HT F TE
4 gyu fegml 81 dTrae A g fra
& ( ag at or @y ga fw 9w fafa-
w8 sralE g 1% fg & 59 graa A%
it afe & se vyt wgm s
Wiweate ST wetga § feara Wl
fog ard, T Y S¥ ow o fwarAt
FamEw g swafl §, vex @
femry aar §, M 3ad W_Y w3 §,
gw ) fsaiai w1 sfafafo s<@ &Y
U wIgwl W 919 ) WX N w99 q

R g ¥ ¢ for o o ot g w0
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éar drar § ag fedt TR W AW E AT
qEIT T ATA § AT ¥41 § | WIC €16 G
ot grar § fe feami N dame € ¥ma
wz & et § o foe 9% 7% &< faar
svat §, a7 g ¥ fren &1 T A
wifgy | 3a & a1 w1z Qi § Frmm
I ) 2@ WG AT IE I FF  AMfAAS
wifee & #T feara w7 fasg &) woa
gEIT & 9w | gF 7 A § NirwE-
W §HgT AELTE w@r AT, IWH ¥4
% wift g€ § 7 ag W 9w aaar oy

o T gz arae 37 &% Wt ¥
FEAT AFAT AN qH AT A qEIF @A
21 un o 3 w1 gen fear § fe wif
QW qF T ouTE wIrEAr qrgm & 150
aw ¥ sgrr Sy A AR gsfew
fafaedt & aveqs qo #1 § fea fafq-
¥ZT q1gT ao0% T g1 A qgi 9
# wgar wgar § fe ow v wif et
arzAY A A, & I P Iwy §3
......

st my fomd : ¥aY 2ar wgd §, 7
A

_sit vt Ferg ;T Y & Sfge?
g7 aq fggeard § 1 0% oF gt W
&Y &) gL qqS AIB ¥ awy §, g TN
AT W AT ®Y | 009 A BY AN w9

srua §ifag 1 gw & 1 W9 F@ Hfag )
TR AN F1 a1 A Q@ § ...,

ot vy fom® : a9 g W@y §,
T TA w7 wfgw} wiwe........

st oiie feg: W9 R AeR
§ifow )

qw wr & fenty e 51 qT e

wigar § ag feech & famfad & § sl
FANAGE FEHNTE aX F g1 @
¥ anafudl ¥ war g fwar §, 46 Ty
TR UIE w1 § forak ae S
sqaeqr At & 7 faast @ amwewr §, 7
I ¥ 7 9TF ¥ T e ¥, IT 9
Q1T &7 sqiq feqr a1 dow ag faet
®) ara B, dfww gmrdr grafan fafsh
wai & W 8, wha S agt @ R
% fag g9 a1 wfEe

fents 52 wvitng & faofed & &)
% FANGT FAAT AT G § OO &
for—AzgarAY &3F g T sAmAT ¥
Farey | feedt edlwe wEEy, & gra¥ s
e wgar g, €9 g ¥ @AN grq
SEAT §, g9 a1 A1 Y § €7 FAEE) ¥ )
T ag HATT wrar @ g, fgwrwe
T gfea ¥ s = oA, sqw ¥
KT 1Ay W frazed |

a% a1 gH FifacwT & At # wgAr
IFAr | &W 39w wex W Afwg
TR qIgq T 7 qifadm, o« gt
faar §, A Agarft 3% gsx waav fawan
g

feame 62—wewifezn fafredt
2| Qo WIKe HTTo T UF £uA gH Ug-
s ¥ fmmmar § | A wigr ¢ fe 9wd
frq ol TR *XF AR TR qE
wq Hfawr 1 agi ) fafreet sge
stz aff &, & feq w 5§ ) gfaon s
WA VT §, To& ¥ AF AT ® qrar-
gy s & wuT w1gy feqr arg g W
e Nue @ A feedt @ wewne
g &, sad vl et aff A £,
wg0 At g a7 T ararw freear
b W femge Rt o ¢ o
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[+t iz fag)

EHTT €20H & ST @ sEer Xy
fFam woge I9d A9 ShTw % @,
my ot g &t agt & am Si Wy
qwwRE FAST | A w9 9 S AT
g &, ag feard @@ Al g wif g

fewe 124—gfdima dx g &
faafad A § 1 aro 30 ¥ wifsea ®
arft ¥ A= @ @ E, A9 AgLandr w1
& gfearon 1 fegear g ®1 Afad,
wi tar 7 @ fs ag m adt qora 9
ary, garar fgear g *) faear wifgd

femon 75 §5ve fafas & @eg®
e g1 e o i AR ot N
o 3 H A A T AT AW @
# 1 & fafree qrge & oo a1 S0EgA
j—ag T @ AR 1 2 —faeeht
S wgz # §1s oo & fag @@ g
¥ ur srE o aF AXH AY I¥ 7@
¥ site dgral ¥ off qrw-z@ g T A
it 1 & g fe e @ FI ATASIER
F3 | GAW & 79 g # ae fqzig |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) 1 Sir, this Is the third and final
batch of supplimentary grants during the
curreat financlal year, which locludes 53
demands/appropriations of which 39 are on
revenue account, 13 on capital account and
one on account of disbursement of loans
and advances, The demands were formally
presented to Parliament on 16th March.
While the additional expenditure involved
fn the supplementary grants amounts to
Rs. 383.16 crores on & grass basls, the net
out go s estimated at Rs, 288.49 crores
only as Rs. 94,67 crores is likely to be set
off on account of recelpts, recoverles,

accounting adjustments etc,

The new services mentloned in the
Supplimentary Demands sre slo Joalt whh
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in the note which has been circulated along
with the book,

Several points have besn ralsed by hon.
Members, a few In the form of cut motions
and a few In the course of speeches. I
will try to deal with some of the points
which have been mentioned here as briefly
as possible,

Shrl Supakar and, lastly, Shrl Kunte,
wanted to know the principle as well as the
details of the special assistance amount of
Rs. 275 crores which was a polat of debate
during the Appropriation Blll, Shri Kunte
has agaln raised his point on the question of
the new service. On that day I had taken
great palns to explain, and the House
accepted It, that this is not a new service,
Therefore, I would not go Into that ques-
tlon agaln, 1 would simply repeat the
principles which I had enunciated that day,
The principles are ; the reasonable require
ments of the Plan outlay for each Siate,
the Iimpact of the devolution under the
recommendatlons of the Flnance Commis-
slon on the State concerned, the beneflt
that each State is likely to get as a result
of additional resource mobllisation by the
Centre, the positlon of the State on capltal
account Including the debt repayment and
liabilities of past loans, reasonable efforts
made by the State Governments concerned
to mobilise and conserve their own resources
On the basls of these principles, the Plan-
niog Commission had detailed discussions
with the State Government and they have
finally come to some conclusions. It is
only today that I have come to know the
detalled break up of this amount,

1548 hrs

[SHRI SHRI CHAND
Chair)

According to the estimates of the Plan-
ning Commission, the position which
emerges of the gaps in resources is as follows
Andhra Pradesh Rs. 21,71 crores, Assam
Rs, 48 54 crores, Jammu and Kashmir
(Including the backiog of Rs. 49.91 crores)
Rs, 56,92 crores, Kerala Rs. 17.88 crores,
Madhya Pradesh Rs, 1,50 crores, Mysore
Rs, 17.50 crores, Orlssa Rs, 32.13 crores,
Rajasthan Rs. 64.11 crores, West Beogal
Rs, 9.91 crores and Tamilnadu Rs. 7 ¢rores

wmakiog a total of Rs, 379 crores,

GoYAL in the



257 D.S.G. (Gen.), 1960-70 CHAITRA 4, 1892 (S4KA) D.S.G. (Gen.), 1969-70 258

AN HON, MEMBER : What about
UP and Bihar ?

SHRI P.C, SETHI : I will not go
into the detailis as to -how or why UP,
Bihar and Gujarat have been left out. The
Fifth Finance Commission made certain
recommendation on devolution of flpances
which the Government acccpted as an
award, After that, there were various
representations from States, Then the posi-
tlon was reviewed and thls has been arrived
at,

SHRI DATTATRAYA KUNTE : What
about the details of Rs, 100 crores ?

SHRI P, C, SETHI ; I wlll give that

when 1 come to that point,

Shri Kunte and some other Hon.
Members raised the question of the basls
on which drought relief is given, Whenever
any calamity occurs in a particular State,
some relicf is glven. Shri Kothari stated
that though a calamity has occured In
Gujarat the Prime Minister has given only
a small amount of Rs. 50.000, I would
like to point out that whatever the Prime
Minister has given at present Is only a
donation from the Prime Minister’s Relief
Fund, This does not indicate the amount
of reliel which is 10 be provided after the
assessmet of the various types of losses
which have taken place there as a result
of this calamity, Whenever either in the
form of drought or in form of floods,
cyclone or eathquake as in the case of
Gujarat at present, a calamity occurs first
of all the State Government makes an
assessment of the entire situation and writes
to the Central Government and after re-
celving the report from the Siale Govern-
ment concerned the Central Government
deputes a team of experts to go and assess
the losses, It is on the basis of this asses-
ment that relief is provided, Therefore,
whatever be the npature of the calamity—
we are all sorry for It—whenever there fs
a case of any assisiance required it will be
glven In dus course. This amount of
Rs. 50,000 does pot reflect the amount of
assistance,

Then, Shri Kunte wanted the break-up
of ssslstance which has been  glven on

account of drought, floods, cyclone etc,
The break-up is: Andhra Pradesh for
drought Rs. 2 50 crores and for cyclone
Rs. 10 crores gnd Rs, 170 crorers :
Bihar—Rs, 1 crore ; Gujarat—Rs, 12.50
crores ; Kerala — Rs. 50 lakhs ; Madhya
Pradesh —Rs. 50 lakhs ; Mysore — Rs. 1,50
crores ; Orissa—Rs. 50 lakhs and another
amount of Rs, 50 lakhs ; Rajasthan—Rs,
43,50 crores ; Tamil Nadu—Rs, 13 crores ;
Uttar Pradesh—Rs, 1,50 crores and another
amount of Rs, 50 lakhs ; West Bengal—

Rs. 1 crores, This gives the figure of
Rs, 90.70 crores,
SHRI DATTATRAYA KUNTE ;

What about the rest of Rs, 10 crores 7 You
must either give the detalls of that or de-
duct the amount from the Demand,

SHRI P. C. SETHI : I will give the

details in due course of time,

SHRI DATTATRAYA KUNTE: It
has to be glven before the Demand is put to
vote,

SHRI P, C. SETHI : 1 will give It to
you.

Some points have been ralsed by Shrl
Supakar about the Kiriburu losses and the
Andaman and Nicobar Islands question has
also becn raised by him and by Shri
Kandappan. As far as the Kirlburu losses
are concerned, It Is true that on accouut of
the railway lead for export to Japan being
quite long and on account of the wvarlous
Increases in rallway frcight and port charges,
this mine is Incurring @ loss, It is on
account of this that it has been thought of
that at a late stage of time this mine would
be diverted 10 Bokaro and the export com-
mitment to Japan met from Balladilla, Till
this arrangement comes through, Kiriburu
is continuing to export and Is losing.

The matter was taken up with the rail-
ways and the port authoritles and now some
reductlon in the rallway freight charges and
port charges (s |likely, Besides thls,
in order 1o meet the losses of the Kizl-
buru  project the Government  has
also gilven them some rellel, Some
subsidy Is being glven to them, The losses
of Kiriburu are on account *of the foreign
exchange that we arc carning ftom (bis miog,
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They have earned valuable foreign exchange
of more than Rs. 34 crores up to the end
of 68-69 while the losses in spite of meeting
all these heavy charges have bcen to the
tune of Rs. 5.50 crores. However, on account
of the long lead of the Kiriburu iron ore
project. they have not been able to remedy
the situation in spite of their best efforts.

As to the development of Andaman and
Nicobar 1slands, the Central Government
is committed to the development of Anda-
man and Nicobar, The amount of Plan
expenditure on  Andaman and Nicobar
is increasing. While the all-India average
per capita expenditure on plan fs Rs, 97,
it is Rs. 1,001 In the casc of Andaman and
Nicobar., All care Is buing taken to sce
that the Andaman and Nicobar develop-
menn comes about and this is being under-
taken.

In this connection Shri Supakar also
ralsed the gnestion of vesscls which go to
these fslands and the question of the Ship-
ping Corporation of India. It has been
decided that in future both the Corpora-
tion's as well as the passenger vessels golng
1o Andaman and Nicobar Istands would be
transferred to Shipping Corporatlon,  Any
further development in this dircction will be
under that,

SHRI NARENDRA SINGH MAHIDA
(Anand) : Will that not affect the proflts
of the Shipping Corporation? They are
making a profit of 23 per cent.  This liabi-
ity of running the Andaman fervice will
result in a loss and that will  affect their
profits, You will be puiting them to a loss,
You should subsidise that,

SHRI SRADIIAKAR SUPAKAR:
That was my suggestion also.

SHRI P.C. SETHI : They should take
take it up with the respective Depariment
of the Government, We wi!l -ee what can

- be done.

Mr. S, Kandappan made a point about
the Development of the atomic encrgy plant
there, about the development of Kalpakkam
plant, As far as that is concerned, the
civil works on reagter and turbine bulldings,
power house and service buildings, e,
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have been reaching an advanced stege during
1970-71 and all efforts are belng made for
the procurement of machinery and equip-
ment, both indigeneous snd imported. This
is also In progress, We are hopeful that as
far the development of the Kalpakkam ato-
mic power plaht Is concerned, the hoo,
Member Shrl S, Kandappan, should have
no fear,

SHRI S, KANDAPPAN : My point
was with reference to the second stage of
the plant, The Tamil Nadu Government
has also represenied that the envisaged pro-
duction may not be adequate to meet the
demand at that stage, I wanted 1o know
whether the Government will go ahead wiih
the second stage also, whether they are
planning for that from now onwards,

SHRI P.C. SETHI: At the present
moment, 1 do not have Information about
further expension. But the logic demands
that unless the first stage is complete, the
question of expanslon should not the
worry the hon.Member, It will depend up
on the resources, the agreement of the plann-
ing Commission and var:ous other things,
At the moment, Ido not have further Infor-
mation on this polnt.

SHRI S. KANDAPPAN : What about
the air-service connecting Port Blair with
Madras 7 Have you any proposal 7 There
is a cut motion given by Mr, Nambiar,

SHRI 58. KOTHARI | What about
the points raised by me 7 Do you propose
to reply to my puints 7

SHRI PC, SETHI : 1 have referred
to some of the points when you were not
here. You can see the proceeding tomorrow
morning. | will cover some more points
which the hon, Member has raised.

The hon. Member, Shrl D.S, Pauil,
ralsed the questlon of telephone connectlons
not being available to some of the important
persons in Bombay, [ will pass on this
information to the Minister fin-charge of
Posts and Telegraphs Department,

Agaio the hon, Member, Shri D.5, Patil
mentioned aboyt the Food Corporation, The
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losses of the Food Corporation are on account
of the fact that they have the issue price
and they have the purchase price both of
whtch are fixed by Government and the
Issue price In lower than the economic cost,
Thes Government has fixed the procurement
price at Rs, 76 as far as Indigenous wheat
is concerned, The {ssue price which is
Inclusive of incidentals, round about Rs, 78,
is the weighted average cost of the improted
wheat which Is of Inferior quality and that of
the highest quality of wheat which is availa=
ble here, Therefore, i between these two
prices, the losses are much more and, as we
proceed towards the time when the import
of the food grains will get further reduced
then the subsidy for the losses will be fur-
ther made up by the Governmsant. The
losses of the Food Corporation do not re-
flect that the Food Corporatlon is not doing
w:ll or they are not scrving the country
properly. I there is any misapprehension
in thc minds of ths hon, M:mb%:rs that the
Food Corporatioa is not minaging dts affairs
well, then that is Incorrect.  The mounting
of th: losses is on account of the fact that
the issue price fixed by Governm:ot 13 lower
than the economlic cost.

Then Mr. Kothari  has mentloned about
certaln exp:nsss  going up in som: of the
Mioistrles, As far as the rlss in exp2nses
in the Hom: Ministry Is concernel, my
colleagus, Mr. Shukla, has already explainsd

the point on what account the rise in
exp:nllture has taken place.
16 hrs.

Mr, Kotharl mentionel that the non-
dev:lopmeatal expanditure as compired 10
the developm:ntal expznliture it grlog up.
Our commitments on account of interest are
also mounting up, That Is o3 of the
reasons. Another reason for the Increase in
the non-developmsntal expenditure s on
account of the D:fence exp:nditure whi:h is
going up. If you take out both thess things
and grants to states (New plan), [ thiok
the non-developmental exp:nditure is not
much, It was abont 459 in 1960 —61.
We hop: that as far as the current year is
concecned, it would bz 39% I would only
like to say that all poislble erforts are b:ing
made to reduc: thy noa-dsvelop naual
expeaditure whorever it caa bs dane, -

:

Similarly, afier Mr. Kotharl, Shrima

Ila Palchoudhurl has mentioned about the
pensioners’ case, 1 would llke to point out
to here that as far as the mext year budget
proposals are concerned, It s only the past
ad hoc increases that should be taken into
account. But now a decision has been
taken and it has been announced in the
Budget Proposals that every persioner would
get at least Rs, 40 per month and from this
point of view looking to thls figure where
sometime they were drawing a pension of
Rs. Tor &8 or 10 or 15, we have Increased
it to Rs, 40 per month, We would
certalnly like to glve them further facllities
but the overall requirements of the State and
the availability of resources should be taken
into consideration, Those persons who are
gotting less than Rs, 40, they will now
get 2 minimum pension of Rs. 40. whatever
ad lioc inereases was given, that was given,
that was glven up to Rs, 200. Shrimad
Ila Palchoudhuri also mentioned about the
Border Roads Development, [ would like to
point ut that every care is taken to see that
wherever necessary for defence and other
purposes roads are being devcloped and this
amount s belng spent, I she has any
particular barder road In view which has
not been taken care of, I would requsst her
to take It up with th2 Minister concerned
or If she passes that informatlon to me, [
will take it up with the Minister,

Mr. Gopalan ralsed certaln issues about
Homs Ministry and my colleague has
already replied to them.

Shri Meetha L1l Mz22nx  has particularly
ralsed th: questi»n about the gold that was
caught at Rohtak Rod, [ would like to
point ont that as far as the gold caught at
Rohtak Road oa 14370 s concernel, the
culprits were apprehend:d and handed
over to the Pollce, Naiurally the
Pylice are deiling with them. But when
wz polnted out that the gold may elther
be smuggled gold, or even otherwise
possession of primary gold itsclf is a crime,
undzar the Gold control Act and, therefore,
this gold case has to bz dealt with by the
Customs authorities, the mtter went to the
court and the couct, ...([nterruptions). As
far as the court I3 concerned, they have
handsd over ths matter to the Custons
authoritles, Now the gold has also beon
haaded over to th: Custons au horlties on
20.3.70, Therefore, all this loose talk that
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such and such Minister or the Chief
Minister or their relatlve Is concerned is
absolutely wrong, We should (hank the
Haryaoa Police for  apprehending the
culprits. Ultmately as this gold case has
gone to the Customs authorliies there Is
no polnt of any person being shielded
whether iIn the high or low posiiion.

Shri Meena also raised certain questlons
about the relief works partlcularly in the
District of Sawal Madhopur. The posi-
tion with regard to relief works Is that
after making an assessment by the central
team which goes to various spots, we glve
over the entire amount to the State Govern-
ment and as far as the disbursement and
expenditure of this amount Is concerned, it
{s Primarily the responsibility of the State
Govenrnmet, Therefore, 1 would urge Mr,
Meeoa that if there are any particular requl-
rements of the area which he represents he
should take up the matter with the State
Government, The hon, Member raised the
polnt with regard to income-tax work and
said that particularly in the Hindi States this
work should be done in the Hindi language.
We have already issed instructlons as far as
Income-tax Department Is concerned that
as far as possible they should try to adopt
the Hindl medla pariicularly in these Hindi
Siates. We would also bring this point
to the notice of the Reserve Bank so that
they may take it up with the concerned
banks In the Hindl States,

Then, the hon, Member, Shri Shiva
Chandra Jha referred to Demand No. 25.
1 would like to point out to him and to the
House that {t was urged in this House and
also in the other House that Government
should look Into the case of black-money
and that Government should appoint an
expert committee. It was on account of
the wishes of this House that an expert com-
mittee headed by Mr. Wanchoo was appoln-
ted, Now, this committee cannot its work
without having some money provided for its
work. And, therefore, in Demand No, 25
we have provided some money for that.
Providing some money for the work of the
commitice does not necessarily mean that
for catching evaders of income-tax we are
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spending so much money, How can the com-
mittee work unless it is provided with some
staff, some building and furniture 7 Also
emoluments for the staff have to be pald and
they will have to undertake travels, they
may have to issue Memoranda, Question-
naire and all that, And therefore this
money has been provided for that purpose,
And, therefore, his contention {Is not
correct.

About the valuation cell, Shri Shiva
Chandra Jha pointed out certaln matters,
We had appointed certified valuers for the
valuation of the property in the varlous
places but a declsion is already faken and
we have placed certain officials in position
who would work as valuation cell of the
Department and this will be a sort of check
and counter-check on the valuation done by
these people and they have already examined
about 800 cases, I am glad to announce
that after examinatlon of these 800 cases
they have come to the conclusion that In
many cases valuation done by the autho-
rised or certified valuers was not correct and
to that extent there will be a counter-check
as far as the valuation is concerned,

ot TATAATT WER ¢ A @F e
Tard § Ia% garfas o aF g Mg
W AT /AT A g IER W AT A
W |

SHRI P. C, SETHI : Mr. Shastrl has
ralsed the point about the upgrading of
cities, As far as upgrading of cities s
concerned we did appolnt a Commitlee to
go into this maiter but after the receipt of
the Commilttee’s report, we had a flood of
representations from varlous other cities
who sald that the cases of those clties
should also be taken up and therefore the
matter had to be kept In suspense, We
shall agaln have a look at this matter,
Mr. Shastrl also raised this polnt about
some persons being connected with the
smuggling business. I would like (0o point
this out...

SHRI J. M. BISWAS: Not some
persons ; the name of Mr. S. K, Patil was
mentioned categorically, that he was con-
pected with some smugglers, What about
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holding an enquiry In regard to that matter?
We want a specific reply.

MR, CHAIRMAN1 Let the Hon.

Minister conclude his speech.

SHRI P.C. SETHL: I would like to
point out that we have promised that I
prcper information is supplied to us we will
go into the matter and we shall be thank-
ful to the Hon, Members if they could
supply us the information.

ot oy e : st amErd & §
THY AT For & §

st TTRTEATT et NfEgaT wea,
#Y tFo Fo qifew & X F Fgr 747 9T,
gy Y AE 91 1 AT € TGS FY
asfed ax g1 Ag F) 9TF gFT § |

SHRI P.C, SETHI : We shall certainly
make all enquiries if called for and Il in-
formatlon is supplied to us, So far as
the expenditure and other points are con-
cerned, 1 have explained the position, He
also raised the point about Privy Purses.
Government's intention is already knowa to
this House and to the other House,
But, Sir, unless a decislon is taken and is
given an active shape, legally or otherwise
how 1is It possible ull such time that we
shou'd not draw the funds which are being
provided to them ? Therefore, there s
nothing wrong in drawing any sums which
are being given to them, ([nrerruption).
Woe are passing the Supplementary Demands
for 1969-70,

Shrl Onkarlal Bora has raised a point
about the Rajasthan Canal and other
developmental programmes as also tourism
and other things. 1 would like to point
out now that this is oanly a supplimeniary
demand and this Is not a comprehensive
budget where the ealire programme is
considered. Wherever cxtra money has
been spent, to that extent we have come
to this honourable House for fits sanction
and therefore, there is po question that the
Rajasthan Canal which Is not mentioned
here Is not receiving the proper attention of

the governments both of Rajasthan as well
as of the Central Government.

Shri Kunte has ralsed a point as far as
expansion of Ukal area is concerned. This
can be done only after due examination
of the case, Therefore it would be very
difficult to promise that that particular
area would be taken for Ukal cultivation,
However If he submits any proposal, I
would certainly get that examined and If it
Is found feasible that would be grven due
consideration-otherwise not,

As far as the sum of Rs. 275 crores is
concerned, I have already explained the
positon, Shrl Randhir singh ralsed certain
points with regard to the penslion of the
widows-the family members of the jawans,
1 would carnestly /request him to give his
information to me which I would pass on
to the Defence Ministry and then 1 shall
take up that matter with them,

As far as wealth tax In town and villages
Is coocerned. I think the hon, Member Is
under a certain  misapprehension, The
wealth tax is levied on joint Hindu Family
over Rs, 2 lakhs. As far as wealth tax on
the agricultural land is concerned, the limit
for Rs. 1§ lakhs over in the initial exemp-
tion. So far as the limit of Rs. 3} lukhs
of wealth tax on the joint Hindu Family is
concerned, it is not correct to say that the
wealth tax Is levied on this amount. What
the hon, Member has got in mind is about
the capltal galns tax over the property
valued at Rs, 5 lakhs aod oot the wealth
tax.

SHRI J M. BISWAS : He was not very
serious,

SHRI P,C. SETHI : The hon. Member
Shri Kunte has raised a point with regard
to the break-up, 1 would like to make it
further clear, That is the provision made
here is so for Rs. 100 crores. The total
including loans and granis comes (0 about
Rs, 125 crores, The total release made
was Rs. 93 crores so far (including assistance
released as arrears) Rs. 78 crores as loans
and Rs. 20 crores as grants—and the rest
will be relcased by 31st March, 1970,
Therefore, the total provisidh relates to the
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amount that has to be disbursed to the
various States till 31st March, 1970,

SHRI DATTATRAYA KUNTE: By
now the details must bs available.

SHRI P.C. SETHI : Wiatever major
portions of d:talls that are available with
me | have given, The rest of the amount
has to be distributed to the respective States,
Therefore, if there Is any shortage in the
amount, that would be taken care of as this
Is upto 3ist March, 1970 that | am asking
for the vote of the House.

I think T have grled to cover all the
points ralsed by the hon, Members and 1
have nothing more to add,

oft ay fomd : awrafa alza, =w
THTA WA} F 417 ¥ Nfaw wife 5w
% arg anifgoma fas a@ar 1 39 93
AT gug wdM A AIAT IAT 9@
wT F |

MR, CHAIRMAN : I shall now put
all the cut motions to vote.

All the cut motions were put and
negatived.

MR. CHAIRMAN 1 The question Isy

“That the respective Supplementary
sums not exceeding the amouts shown
In the third column of the order
paper be granted to the President to
defray the charges which will come in
course of payment durlng the year
ending the 31st day of March, 1970,
in respect of the following demands
enlered in the second column thereof;
Demand Nos, 5. 16, [9 to 21, 23 to
26 29, 33, 34, 37, 40, 42 to 44 46, 47,
49 to 54, 59. 62, 64, 66, 75,77, 78,
83, 87,90, 93, 103, 103, 112, 114,
119 to 121, 124 to 126, 129, 132 and
134",

The motion was adopred.
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ot srrw fagrd W (IsTAge):
guefy wgag, & weqa wwar g f& ot
wriard) ®Y ar 7 § IR warfaa fer
i AT Fara faarr gar & 5 gzav g
 3q 92 fa=rx frar om0 ar9d gar
gm s @ fagm g ¥ qEC A
aafaqy fas 37 §T3 N garga 78 A,
fagre aar & d3% eqfny 5 &) o i
agt ow gamifas g6z Gzr g mar &

¥ araar =rgar g e ¥dq gt &
qrg FrE fenté ark & ar agf 1 < arf
g @ wuF 1) #) 59 q3q &) fqraa ¥
&t wifga

aarr AA. 4 wfea w4 qaqy Qvwar
wat (sftwet gfiqay andh) @ gard aw
¢ fedve feqid agf and & 1 o) @A
RAANT §3€q ¥ A1 & A4 gHA gAT &0

16.16 hrs.
APPROPRIATION BILL 1970,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1969
70.

MR, CHAIRMAN : The question s :
“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certaln further sums
from and out of the Consolidated
Fund of India for the services of the
financlal year 1969-70™.

The motion was agdopted,

SHRI P.C. SETHI : I introduce the
Bil.

*pyblished In Gazette of Indla Extraodlnary,

Part 1l seciion 2, dated 25,3.70,

tlateroduced/moved with the recommendation of the President,



